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that the rapmentatives of labour can 
do in thit particular Board is to pre
sent the ease of the workers. The 
only advantage they have its, they can 
present the case of the workers and 
discuss it, and they can also to some 
extent influence the decisions. Ulti
mately, the carrying out of the deci
sions is done by the chairman. I find 
that the members of the Dock Labour 
Board including the chairman will 
come under this disqualification.

Mr. Deputy-Speaker: Does the hon. 
Member like to continue his speech?

Shri Tanga man I: I  may require ten 
more minutes.

Mr. Deputy-Speaker: Then he can 
continue his speech the next day. We 
may now take up discussion on the 
Annual Report of the Hindustan Steel 
Private Ltd.

14-32 hrs.

DISCUSSION RE: HINDUSTAN
STEEL PRIVATE LTD.

Shri Nath Pal (Rajapur): I beg to 
move:

“That the Annual Report of the
Hindustan Steel Private Ltd., 1956-
57, laid on the Table of the
House on the 26th March, 1958, be
taken into consideration".

Mr. Deputy-Speaker: Sir, I should 
first like to point out that we had 
expected the courtesy of the Minister 
being present when we are discussing 
something that concerns his Ministry. 
We hope that we will not therefore be 
subject to platitudes in view of the 
fact of his absence, when we have to 
offer our criticism.

(At this stage, Sardar Swaran Singh 
entered the House)

Shri Nath Pgl: I am very happy. I 
welcome the Minister.

The Minister of Steel, Mines and 
(Santa- Swanui Singh): I  have 

come according to schedule.
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Shri Nath Pal: I  should like to begin 
by stating the reasons that goaded me 
to demand this debate. The lint 
reason is, the importance steel occu
pies in our economy, the pivotal role 
steel has to play in the economy of a 
country which is striving and struggl
ing to make the journey from semi- 
feudalism to industrialization. This 
important and key role steel has to 
play is very adequately reflected in 
the second Five Year Plan. The Plan 
states:

“The expansion of the iron and 
steel industry has obviously the 
highest priority since more than 
any other industrial product. Tbe 
levels of production of these mate* 
rials determine the tempo of the 
progress of the economy as a 
whole”.

The Plan further states:

“Conditions in India are favour
able for securing the production 
of iron and steel at costs which 
are low in comparison with those 
of other countries".

These are remarks to which I shall be 
referring again and again during my 
brief speech.

Steel thus is the pivot round which 
the wheel of industrial progress is to 
turn. In concrete terms, out of a 
total allocation of Rs. 750 crores for 
all the industrial projects in the public 
sector, steel has been allocated Rs. 510 
crores. That is, in simple arithmetic, 
steel alone is to consume 66 per cent 
of the money we are going to spend 
in the public sector in industrial pro
jects

The second reason, apart from this 
importance of steel in our economy, is 
the phenomenal rise, the soaring rise, 
in the prices of these estimates. The 
second Five Year Plan put the cost 
of all the three plants at Rs. 393 crores, 
the break-up being Rs. 128 crores for 
Rourkela, Rs. 110 crores for Bhilai and 
Rs. 115 crores for Durgapur. This 
amounts, as I said earlier, to an aggre
gate of Rs. 353 crores. If we take Into

* i . i n f
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consideration the reappraisal, we are 
told that the costs nay be Rs. 495 
crores. It means there is an increase 
of Us. 157 crores over the original 
estimates. I do not think that it is a 
small or negligible increase. It is an 
increase of 45 per cent

In the case of Rourkela alone, the 
estimates have soared up from Rs. 128 
crores to Rs. 170 crores, and there is 
no guarantee that that is the last of it. 
The cost of the rolling mill5 alone in 
the Rourkela plant has shot up 
from Rs. 48 crores to Rs. 72 crores, and 
what is called “General Services" has 
gone up from Rs. 13 crores to Rs. 19 
crores, a clear increase of 50 per cent, 
in the original estimate and the target 
price. Like the genii of Aladd'n, the 
prices keep swelling and jumping. 
Only, Aladdin had the capacity and the 
power to bottle up the genii. I some
times wonder if the Minister, with his 
best intentions, can cry a halt to rising 
prices and costs of the steel plants.

Apart from the rising cost, there is 
the very disturbing feature about our 
Steel plant, and that is, delays. I 
should like to divide these delays into 
these categories: what we mean by 
delays; what are the causes of these 
delays; what is the cost we are to pay 
for these delays and what are the 
likely consequences of these delays.

Sir, the memorandum for the steel 
project at Rourkela was signed an
15-8-1953, and the final project was 
received in November, 1955 We find 
that from the signing of the memoran
dum to the finalization of the complete 
project, it took two long years, when 
all these years we had been talking 
about the necessity of enhancing our 
steel production. We were then told 
that the steel mill would go into pro
duction at the end of 1959. It is esti
mated now that there will be a delay 
in the case of Rourkela wh'ch has been 
taking the pride of place in our think
ing. So for as the economic develop
ment of the country is concerned, there 
will be a delay in Rourkela of 18 
months. From the initial signing, it is

seven years and {ran  the completion 
of the project contract, five long years.

In the case of Bhilai, the record is a 
tittle better: five years from the date 
of signing and four years from the 
completion of the contract. In the ease 
at Durgapur, it will be five yean. I 
should like to put a very simple ques
tion to the Minister: if Bhilai can be 
completed in four years, why should 
the other two plants take such a long 
time?

Secondly, I should like to elaborate 
this thing. It is, how have the other 
countries been taking their time. My 
submission here is that the original 
time that was scheduled was itself a 
very long one Add to this the delays 
to wh ch I have already referred. In 
the USSR, they set up a furnace in less 
than six months and in full operation 
In the United States, they set the 
working of a blast furnace in eight to 
ten months The Fairless Steel Works 
of the United States, with a capacity 
of two million tons, was completed in 
18 months. I am told by experls— 
we could find the authorities here— 
that given Indian conditions, an inte
grated complete steel works can be put 
into operation in less than three years

The London Economist recently 
published something which the Gov
ernment and we ought to take note of. 
China had increased her steel produc
tion from five million to ten million 
tons in one single year. That means 
that country outstrips the progress 
Inda made in 58 years in one single 
year. And something else is to come. 
Mr Adlai Stevenson—I do not think 
particularly a good propagandist for 
the Communists—tells us that next 
year the production in China will g° 
up from ten million tons in one year 
to 20 million tons a year. Little Egypt 
is to have a steel plant at what speed 
and cost? The cost is also very 
interesting. It will be producing in its 
single plant a quarter million tons. 
That means 2,50,000 tons in our 
language. It comes to 21 million
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Now, let me say what will be the 
cost of these delays. It is estimated 
that every day we delay these steel 
plants com'ng into operation, it is going 
to cost the nation anything between 
Rs. 12} lakhs to Rs. 15 lakhs. This is 
for every single plant. What are the 
consequences of these delays? The 
consequences are very sad and disturb
ing. If, apart from this initial cost, 
it will mean that we shall continue to 
import steel at very high prices, what 
a dran it will be on our very meagre 
and precious foreign exchange! It 
means that when we export steel ulti
mately, because that was the main aim, 
we shall be exporting it at very high 
and uncompetitive uneconomic prices. 
This will be the main danger of these 
delays, apart from the prices which we 
w ll be paying.

What are the causes for these 
delays? I should like to enumerate 
very briefly some of the causes that 
have been responsible and I earnestly 
hope that the Minister will be good 
enough to take serious note of it. 
Firstly, there is this rigid central con
trol We have a federal Government, 
but it is not necessary when we create 
an autonomous body to interfere in 
m nor matters. The Government 
should reserve decisions on broad 
policies and there should be no neces
sity of central reference for every 
little thing.

There is another factor. We have too 
many consultants. There are as many 
as seven in the case of Rourkela and I 
shall be saying something of interest 
about the consultants at a later stage. 
Another factor is the inexperience of 
some of the contractors. We have 
Uttam Singh Duggal. Krupp and 
Demag protested against the contract 
be-ng given to this particular firm, 
because this firm did not have the 
experience or the equipment for the 
kind of task they had undertaken 
Still, a huge contract was awarded to 
them and this House must know the 
reasons and the qualifications which

There is another—Hocht'el Gammon. 
It is a very interesting thing to be 
studied, about which I would not like 
to go into details. They were fined 
Rs. 25 lakhs for inefficient work at 
Kandla. These are some of the con
tractors who will be doing this job in 
the very vital aspect of our industry.

The top management, as very often 
unfortunately happens in our country, 
is in the hands of non-technicians. 
Many of our top-ranking people are 
exiremely good administrators, but 
being an administrator is entirely 
different from being a technic an. This 
is a technical job and we must use 
such talent as the country has in this 
field. How can an administrator be 
good enough for everything? This is 
a malady from which our thinking 
suffers. For everything, a civil ser
vant is used.

Then, the usual procedural delay, the 
classical red tape of India, has been 
there. That is another factor, as the 
country will gradually realise. In 
spi'e of the exorbitantly high prices 
that we have paid to these consul
tants, planning has been utterly defec
tive—planning of the plants, planning 
of the s:te, planning of the supplies of 
raw materials and such elementary 
articles for the township like water. 
These arc some of the causes that have 
led to this sad spectacle. I should like 
to ask, if China, if little Egypt, can 
go at that speed, why should we be 
shuffling and limping in this very vital 
aspect?

Having said that, I would like to 
point out some of the other glaring 
defects, so far as planning and waste
ful expenditure are concerned. One 
example I may cite. We have import
ed carpenters from Germany. Hie 
total cost of these carpenters per year 
is Rs. 21 lakhs for 32 carpenters. It 
works out on an average that we pay 
each one of these carpenters more 
than Rs. 5,000 per month. That is
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approximately the salary you pay to a 
judge of the Supreme Court of India. 
Imagine that you mention this figure 
to an Indian carpenter, who earns 
something l:ke Rs. 90 where he is well- 
paid. I  think the fellow will never 
recover from the shock that a carpen
ter in his own country is being paid 
Rs. 5,000 a month.

Why should this be the state of 
affairs after all this planning? We 
have these consultants. Who are they? 
About water, about iron ore, about 
coal, about washeries, about every one 
of these things, a lot could be said. I 
am saying this after going very care
fully through the note which they 
were good enough to circulate. I  will 
be coming to them in detail later on, 
but I will be coming to these consul
tants affairs right now. In the case of 
Rourkela, there are as many as seven 
consultants. My main criticism is, it 
is the normal pratcice that a consul
tant must be qualified for the job he 
is asked to do. Some of these con
sultants, I fling the charge, are not 
simply qualified. Manufacturing job 
is altogether a different job from the 
job of engineering. Some of these 
concerns, as later events showed, were 
very highly qualified indeed in the 
manufacturing job. But engineering 
consultation is something different. 
But we went on very liberally giving 
the contracts.

Then, it is the usual business prac
tice—even law demands it—that con
sultants and suppliers must be 
different. I f  I  am the consultant and 
I am the supplier, then you are done 
for. Human motives and human 
interests are there. They are not 
saints. In any of these cases, we find 
that the consultants and the suppliers 
happen to be the same. Hochtief 
Gammon, for instance, is the consul
tant and the supplier in the civil engi
neering work. Therefore, the fees will 
be staggering and no explanation will 
be given to this House. Rs. 85 lakhs 
are their fees and in addition, we are 
paying them Rs. 82 lakhs. The tees

paid to these consultants are exorbi
tantly high. They have to meet the 
wider interests of their masters and 
very often, naturally enough, under
standably enough, they often award 
the contracts to themselves. We find 
a rolling mill contract being given to 
one of the consultants. We find the 
civil engineering contract being given 
to the same consultants.

In spite of these consultants, we, 
therefore, find chaos m many a depart
ment. I will not be going into details, 
but it is common knowledge that the 
way the lay-out is made today is not 
such as to meet the increased demands 
for steel from the same factory. In 
the USSR and other countries, a plant 
is so built that tomorrow its capacity 
can go on increasing. Whatever the 
explanation may be, today we know 
from the best of experts in this coun
try that even this preliminary precau
tion in the lay-out of the sites of the 
steel factories was not taken. Then, 
how are we to train our engineers and 
technicians? In Germany, they have 
not trained the requisite number of 
Indians nor they have associated the 
Indians with the designing work. 
Designing is a very vital part of the 
engineering work. The Germans have 
not simply trained our men. The 
Russians were willing to train Indians, 
but we availed of the opportunities, as 
usual, too late. In the Durgapur con
tract, there is no provision for train
ing Indians.

What will be the result, after paying 
so much to all these consultants? The 
result is that for at least one or two 
years after the completion of the 
plants, there w ill be no Indians to take 
over these plants and we shall be 
needing the services of 300 to 400 tech
nicians for at least the first preliminary 
year. Then, we have to remember that 
we have two steel plants in the private 
sector and another country not direct
ly concerned with the contracts for the 
steel plants was ready to train our 
engineers In the United States of 
America. This is the sorry spectacle
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with regard to training of our own 
people in a very vital aspect of our 
industry. The Russians produced only 
about Si million tons of steel at the 
beginning of the first world war. 
Today it is a major industrialised 
nation. I  would like to ask, is there 
something physically wrong with our 
nature that we cannot make the same 
progress?

I will be talking about these consul
tants and some of the interesting 
things later. I  should now like to take 
the House with me to a very technical 
thing. How are these things, we should 
like to know, before we pass 
judgment.

There is a contract with the Indian 
Steel Works Construction Company, to 
which we shall hereafter be referring 
as ISWCO, to save words. Now under 
clause 14 we are to give them Rs. 15 
crores. For what? For technical ser
vices. What are those technical ser
vices? It is a very fascinating chap
ter. Those technical services are to 
“prepare and submit all drawings 
required under clause 5” . That is the 
consideration for this Rs. 15 crores. 
This firm will be preparing and sup
plying all drawings. Very good indeed. 
That is done under clause 5. What 
does clause 5 say? I will just come 
to that. Clause 14 says that we are to 
get the drawings among other things 
and, therefore, we have to pay Rs. 15 
crores. Drawings are not the only con
sideration, there are others, but draw
ings are to be paid for, as per clause 5. 
And clause 5 says:

“The contractor shall not be 
bound to submit for approval or 
supply___drawings...

Then, sub-section (viii) of clause 5 is 
very important What does it say? It 
says:

“No charge shall be made by the 
contractor in respect of drawings 
supplied pursuant to this clause."

We are told in clause 14 that the money 
will be paid in accordance with clause

you read clause 5, there is a sub-clause 
which says that no charge shall be 
made by the contractor in respect of 
drawings supplied pursuant to 'this 
clause. How is this consideration 
then? This clause categorically prohi
bits the payment for drawings, and 
here you show this as the main consi
deration. This is beyond us. But 
there are other clauses, equally puzzl
ing and, therefore, worthy of our 
interest.

Then sub-clause (ii) of clause 14 
says the things, apart from drawings, 
for which we have to pay. It says that 
this firm will—

“Set up and maintain so long 
as reasonably required for the pur
pose of the contract:

(a) A  central technical and ad
ministrative organisation in 
Durgapur with a subsidiary 
office in Calcutta___”

Quite true. They are preparing 
drawings for us. So they have to 
maintain an office. But why should 
we pay for that? If I  am drawing and 
you are paying for it, why should you 
bear the expenditure for the office? I f  
I bu'ld a house for somfebody and if I  
have to provide a little office for my 
party, it is I  who should pay and not the 
man for whom I  am building. They 
have a contract for such a huge steel 
plant. Why should we pay for their 
office? But something will have to be 
mentioned here for these Rs. 15 crores, 
called “technical services", and so these 
have been mentioned.

Then the clause says:

“Co-ordinate the execution of 
the Works on Site and prepare 
all necessary progress schedules."
Is it not part of the job? Why 

should they be pa*d specially and 
separately for this? Then it says:

“Progress and inspect Indian 
Plant at makers’ works as neces
sary” .
I would like to point out another 

thing.
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We have consultants called 

the International Construction Com
pany. We pay Rs. 2 crores to them. 
If these things are to be done by 
this Company, what are these Rs. 2 
crores for? It is just like saying “you 
know something of steel; alright, 
come along and have R3 5 lakhs”, be
cause there is an International Con
struction Company, to which we have 
to pay Rs 2 crores for doing exactly 
this work. This is the job of that 
company, but we arc paying this com
pany also another amount for this. 
How would you like this clause 14 
Now, sub-clause (v i) of clause 14 
«ays:

Is it a technical service? It goes on:

“the cost of providing furniture 
for the dwellings of the specialist 
technical and administrative staff 
referred to in the preceding 
clause; the cost of providing and 
operating vehicles for the exclu
sive use of such staff.”

These are some of the services for 
which wc will be paying a sum of 
ms. 15 crores. There is no other ex
planation that we have been able to 
get so far

‘‘Organise and control the pro
vision and use of temporary ser
vices........ "

What a weighty consideration is this! 
This is ridiculous.

With clause 15, I will conclude This 
is all very technical and I am grateful 
to this House for patiently hearing 
when I am wading through these 
complexities of this particular aspect 
of the contract Why are we paying 
Rs, 15 crores’  We are paying Rs. 15 
crores for the technical services, and 
in the technical services we include—

"The cost of providing and 
maintaining temporary office ac
commodation on the site for the 
use of the Contractor. Actual Cost 
Sub-contractors and sub-contracts 
engaged on the sitfe works.”

Amazing that these too are termed as 
technical services! We mean by the 
word “technical” something very 
different. Then it says:

“The cost of providing office 
furniture . . . "

I have already referred to certain 
aspects I know that I have spokei. 
for 25 minutes. I am sure you will 
be kind enough to give some time by 
way of reply I will conclude at this 
stage by saymg this much only. I 
have not been happy in narrating 
this sad story of this kind of 
bungling, lack of vision, lack of 
vigour and lack of good and 
sound planning I have been sad 
because on the success of our plan 
depend many of our hopes, many 
of our dreams We have hoped too 
tnuch, we have suffered too much 
gnd we have spent too much on the ê 
plants and our future life revolves 
round this plant If this plant fails 
many of our dreams for the future 
will fail. Here I should like to point 
out one thing We were told by the 
cx-Finance Minister that we are going 
to salvage our future, mortgaging 
today for the success of these plants 
We were ready to mortgage our 
future, because we were told that 
these plants were going not only to 
redeem the future but also to take 
the country forward. It looks like an 
old man spending every penny which 
he has, mortgaging his insurance, 
mortgaging his pension, to educate his 
only son and that only son turning a 
good-for-nothing spendthrift, a little 
dandy. I am afraid that such a mis
fortune will befall if we are not care
ful and vigilant
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1 want to point out another thing, 
rhe three plants are reserved by the 
Industrial Policy Resolution to the 
public sector. H ie whole concept of 
socialised industry is on trial. We 
cannot afford to see the failure of this 
plant. These plants have got to suc
ceed. 1 should like to say that during 
my study of these plants I have not 
found anything to suggest that the 
Minister is in any way guilty. But I 
will accuse him of one thing. He has 
been trying to shield or connive at 
shielding somebody else. For him
self, we cannot suggest that he has 
been guilty. But I will plead with 
him that the House is entitled to have 
a thorough-going enquiry, led by 
Members of this House and assisted by 
experts. That alone will lay at rest 
our fears. Otherwise, what looks par
ticularly bright is not gold.

Mr. Deputy-Speaker: Motion mov
ed:

"That the Annual Report of the
Hindustan Steel Private Ltd.,
1936-57, laid on the Table of the
Hou e on the 26th March, 1958,
be taken into consideration.”

I have got 15 names with me. There 
might be others also who want to 
speak.

Shri S. M. Banerjee: I am sure, the 
movers will get some chance.

Mr. Depu$y-Speaker: Not neces
sarily.

Shrimati Rena Chakravartty: Why?

Mr. Deputy-Speaker: No answer to 
that question. Now may I have some 
approximate idea as to how much the 
hon. Minister will take.

Sardar Swaran Singh: It all depend 
upon what the hon. Members would 
like me to say. I will utilize what
ever time I have got. But I think to 
do justice to the various points that 
the members would raise, at least 40 
to 45 minutes would be required. I f  
the Members want me not to eover

all the points, I am not keen of 
covering them. It is up to them.

Mr. Depaty-Speaker: There are
two hours and if the Minuter takes 
45 minutes, we will have 75 minutes 
with us.

Bhri G. D. Pande: We can sit for
another half an hour.

Shri Morarka: One hour.

Mr. Depaty-Speaker: The other
day that question arose, and 1 put It 
before the House that this was the 
maximum time that could be allotted 
for a discussion.

Shri C. D. Pande: We can sit longer.

Mr. Deputy-Speaker: Sitting longer 
is no remedy for that.

Shri Narayanankutty Menon: That
day the rule was suspended.

Mr. Depaty-Speaker: Rather than
that, why should we not remove the 
rule? There might be rare occasions 
when it might be suspended. Normally 
if the rule is suspended then the ex
ception will have to be observed.

Shri Narayanankutty Menon: The
rule is made by the House.

Mr. Deputy-Speaker: To be ob
served; not to be violated

15 bra.

Shri Morarka (Jhunjhunu): Mr.
Deputy-Speaker, I am very grateful 
to you for giving us the opportunity 
of discussing the activities of this 
Corporation which is the biggest cor
poration not only in the public sector, 
but is the biggest corporation in the 
whole country and in due course is 
going to be one of the biggest in the 
world. This Corporation would have 
a paid up capital of more than 
Rs. 1,000 crores when all the three 
plants are ready and the raw materials 
and finished goods start moving.
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From the various questions that 1 

have tabled on the floor of the House 
from time to time, Members must 
have noticed that I  am not very happy 
about the way things are going on in 
the steel plants.

Mr. Deputy-Speaker: Excuse me;
we did not fix the time. Ten minutes 
(or each Member?

Shri Morarka: No that would be 
very little. You may kindly see how 
things go on and then fix the time.

Sir. Deputy-Speaker: Then, the 
Members who get a late chance would 
be deprived of their opportunity. Let 
it be ten minutes each; in exceptional 
cases, 16 minutes.

Sane Hon. Members: Yes.

Shri Morarka: In view of this rigid 
time limit, I  will restrict myself only 
to a few points. I want to deal with 
a lew contracts which have been 
given by this Hindustan Steel Cor
poration. My purpose in mentioning 
these contracts must not be mistaken. 
A ll that I want is that the Govern
ment’s attention must be drawn to 
the weaknesses in the management of 
this big corporation. Technically, 
Government may be quite different 
from the corporation. But really the 
responsibility rests on the shoulders 
of this Government Looking to the 
amount of Public money that is in
volved, I  think the Government must 
always be vigilant about the activities 
of this Corporation, and exercise strict 
check on its spending departments.

The first contract that I want to 
refer to is the contract for civil en
gineering work of the rolling mill 
at Rourkela. This contract is given to 
a firm called Hochtief Gammon, 
(India) Limited. This Mr. Hochtief 
has a history behind him. First of all, 
he is the head of a consortium of firms 
who are the advisers and consultants 
o f this plant for civil engineering 
work. It  is this Mr. Hochtief and

others who prepared the tender do
cuments, invited tenders and when 
the tenders came, it is again he who 
scrutinised these tenders. These peo
ple were not tenderers at all. When 
the tenders came, they rejected all the 
tenders for one reason or the other. 
One of the tenders, I want to mention, 
was from Brittania Steel Construc
tion Co., one of the very well known 
firms and the price quoted by this Arm 
was also about Rs. 1 crore cneaper 
than the price at which the contract 
is ultimately given. This firm was 
not given the contract on the ground 
that the time schedule of this firm was 
out and this firm did not appear to 
these consultants to be a firm who 
knew the type of job involved in this 
tender. Then, a target price was 
fixed by these consultants and at this 
target price, the contract was given 
The target price is that material and 
labour would be about Rs. 5 crores, 
and the supervision and equipment 
hire charges would be Rs. 2'75 crores 
Apart from anything else, whatever 
may happen to the contract, a sum of 
Rs. 62 lakhs would be given to the 
contractors as fixed fee. Over and 
above this Rs. 62 lakhs, Rs. 28 lakhs 
for the Bombay office and Rs. 21 lakhs 
for the office in Germany would be 
given to them as overheads This was 
not all. I f  they completed the con* 
tract a little before the scheduled date 
which again was fixed by themselves, 
they would get Rs. 2 lakhs for every 
month that they save and this is by 
way of bonus. I f  they saved anything 
from the target figure—again the tar
get figure was fixed by them—one- 
third of the benefit would go to these 
persons and two-thirds to the Gov
ernment. I f  the target figure is ex
ceeded, one-third would be provided 
by them and two-thirds by the people.

Apart from this, there was the ques
tion of equipment Many times, this 
question has come up before this 
House. For carrying out this con
tract, the contractors required certain 
equipment. May I assure you that
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this equipment was not very special 
type of equipment: equipment like 
concrete mixers, watering pumps, 
trucks, cranes, etc. The Government 
or the officers of the Hindustan Steel 
(Private) Ltd., decided that they 
would not invest a sum of Rs. 60 lakhs 
required for purchasing this equip* 
ment. They rather decided that they 
would hire it out, and after consulta
tion, they fixed the rent charges, and 
other expenses payable on this. Pro
vision made for the rent amount that 
would be payable and other expenses 
incidental to this equipment, was 
Rs, 75 lakhs. If the Government had 
purchased them, it would have cost 
Rs. 60 lakhs. They provided hiring 
charges Rs. 50 lakhs plus Rs. 25 lakhs 
for maintenance and other things: in 
all Rs. 75 lakhs. This equipment, 
again, is not new. Their rates for the 
equipment are fixed on the basis that 
it is new. But, the equipment, most 
of it at any rate, has to come from 
Kandla and all that is second-hand. 
One of the directors of the company 
objected to this agreement on the 
ground that most of this equipment is 
available in India. He said that this 
equipment is available in India and 
therefore, we should not accept these 
rigorous terms. The management at 
Rourkcla gave the opinion that this 
equipment was not readily available 
and hence they decided to hire it out.

About the antecedents of Mr. 
Hochtief, he had taken a work in 
partnership with some other people 
in Kandla. There the work was not 
carried out as per terms of the con
tract, so much so that the Government 
was ultimately obliged to impose a 
penalty of Rs. 25 lakhs. I have put 
a few questions on this subject in 
this House and the hon. Minister of 
Iron and Steel said that he was not 
aware. I can understand, these are 
matters of detail and he may not be 
aware of them. But, certainly the 
Ministry which was responsible for 
giving the work to this contractor 
knew that most of this equipment was 
to come from Kandla, that this man 
had a contract at Kandla and what

were the antecedents of this gentle
man. Not only this. I  put a question to 
the Minister of Transport, Shri Raj 
Bahadur, on 20th August, 1958. From 
the answers he gave, it does not seem 
that the Minister was very willing to 
take the House into confidence. I 
would, with your permission read out 
my questions and his answers.

Question: “May I  know whether
any penalty has been imposed on this 
firm; (that is, the firm including Mr. 
Hochtief), if so, the amount of penalty 
and the reasons for imposing it?”

Answer: “I have already indicated 
in the statement that the entire work 
was completed except for some minor 
works amounting to Rs. 25 lakhs. In 
respect of that part of the work a no
tice has been given that the penalty 
may be charged and this matter is 
under consideration of the Govern
ment.”

My second question was: “ Is it not 
a fact that the penalty has already 
been imposed on this firm, the pay
ment has been stopped and the matter 
nas been referred to arbitration?”

Answer: “That is correct.”

Then, my question: “I f  the penalty
has already been imposed, may I know 
the penalty that has been imposed?”

Answer: “One-tenth of the total 
estimated cost of Part III amounting 
to Rs. 5 crores... .which will be in the 
vicinity of Rs. 25 lakhs."

Almost a cross-examination to take 
out the information. Why?

Mr. Deputy-Speaker: It should not 
have been allowed.

Shri Morarka: To a simple ques
tion whether the particular contrac
tor has been good and has carried 
out the work satisfactorily or whe
ther a penalty has been imposed on 
him, the Minister says that a penalty 
of Rs. 25 lacs is imposed on him but 
the work carried out was satis
factory. It is at least a question 
of propriety that when a matter Is 
under arbitration, the Minister, on the 
floor of the House should say that the
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execution of the contract was entirely 
satisfactory. That is for other people, 
the arbitrators, to determine, whether 
the penalty imposed was proper or 
not proper. The matter is still under 
arbitration.

Mr. Depaty-Speaker: Ten minutes
are over.

Shri Morarka: I beg of you to give 
me some time because there are very 
important points.

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): He is
a technical expert.

Mr. Morarka: Apart from the price 
fixed for the target, namely Rs. 7-78 
crores, many items are not included 
in it; for instance, residential accom
modation for the contractors and their 
staff who would be coming and stay
ing there is not included, and that 
is not insignificant. There are five 
bungalows of three bed rooms, there 
are 40 or two bed rooms—all at huge, 
colossal cost

What type of contract is this? What 
is the basis? Even assuming that 
we do not find many civil engineers 
in this country to undertake a con
tract like this, certainly on grounds 
of propriety at least you could not 
give this contract to your own con
sultants. You should have called for 
global tenders, you should have asked 
other people to come and quote and 
then only decide on merits.

The next question is about the firm 
of Uttam Singh Duggal. They had 
done some work in the Punjab, and 
the Public Accounts Committee of 
the Punjab Vidhan Sabha had said 
this about their work:

“The contractors had, in re
siling from their verbal state
ment, betrayed an utter lack of 
good business principles and are, 
therefore, unworthy of any Gov
ernment contract being given to 
them. The Committee, therefore, 
strongly recommends that in view 
of this misdemeanour they . and

their allied concerns should be 
immediately blacklisted by the 
State Government and intimation 
to this effect sent to the Govern- 
ment of India as well as to other 
State Governments for informa
tion."

Shri D. C. Sharma (Gurdaspur): 
He was disqualified in the Punjab, but 
pelhi is not Punjab.

Shri Morarka: Shri Sharma did not, 
in his anxiety, listen to the latter 
part

Mr. Deputy-Speaker: He had listen
ed all right, but he is disturbing pur
posely.

Shri Morarka: This firm of Uttam 
Singh Duggal was given a contract 
first in Rourkela for about Rs. 2 
crores, and another contract in Bhilai 
for Rs. 1 crore. They failed in Rour
kela so much so that Rs. 21 lakhs we 
had to spend for getting carpenters 
for helping them. Why the company 
should pay Rs. 21 lakhs I cannot un
derstand but notwithstanding this 
and, in spite of this report, and in 
spite of their failure, a new contract 
is given to them. That is the latest

Shri Khadilkar (Ahmednagar): 
Give a chance to the sinner I

Shri Morarka: Why this happens I 
cannot understand.

Then, there are other contracts. 
Tenders are invited and the contract 
is given for Rs. 3 lakhs. Later on 
the contractor claims that the work 
is more, more work has to be done 
by him, and the amount is increased 
to Rs. 42 lakhs from Rs. 3 lakhs. Lode 
at the propriety of this. A  tender is 
invited and the work is given for 
Rs. 3 lakhs. The contractor says there 
is more work and asks for more, 
Bnd the amount is increased to Rs. 42 
lakhs. If you want, I will give the 
exact figures. The tender was f<* 
Rs. 8,07,500 and it was increased to 
Rs. 42,67,500 ultimately. There are 
many such instances. TUs is not the
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only one. In other cases the amounts 
have been increased three times, 
four times and so on. I have taken 
an instance where the amount has 
been increased 14 times.

The hon. Member who preceded me 
mentioned about the rolling mill, the 
cost of which has increased from 
Rs. 48 to Rs. 72 crores. All that I 
want to know is: who were the tech
nicians on our side, who were the 
persons on behalf of the Government 
of India or the Hindustan Steel 
(Private) Limited, who justified this 
increase, who examined, when 
through this thing, and were satisfied 
that this increase was proper?

Similarly, in the revised estimates, 
an item of Rs. 15 crores is intro
duced in the Bhilai estimates. In the 
original estimate it was not there. 
By way of enabling works, temporary 
things, this and that, one single item 
of Rs. 15 crores has been introduced. 
Similarly, in Durgapur, under the 
item of general civil engineering 
works, Rs. 59 crores have, been in
troduced.

Sardar Swaran Singh: Is it the
contention that these enabling works 
are not necessary?

Shri Morarka: What I said was that 
m the original estimates it was not 
there, and how did it come in the 
revised estimate? You have paid 
Rs. 2i crores to your consultants to 
prepare the projcct reports. Were 
they so precise in their estimates as to 
increase them by Rs. 15 and Rs. 16 
crores in a single item?

Sardar Swaran Singh: What is the 
suggestion? that the items which are 
now included are not necessary?

8hri Morarka: You may request
the hon. Minister either not to in
terrupt me or give me more time. My 
point is not whether they were neces
sary or not

Mr. Deputy-Speaker: What the
hon. Member means to say is that

these consultants were so negligent as 
to ignore a thing which was very 
necessary and would have cost Rs. 15 
crores. That was not a negligible 
amount or item that should be ignored 
by them if they were to be paid a 
sum of Rs. 2 crores.

Sardar Swaran Singh: This is quite 
correct. I only wanted to say that 
we are now vigilant, and we have 
included all that is necessary.

Mr. Deputy-Speaker: The hon.
Member has taken 15 minutes.

Shri Morarka: But the chain of my 
argument is always broken like this, 
and I have to repeat the argument.

Mr. Deputy-Speaker: He need not 
repeat. He may refer to any other 
thing within a minute or two.

Shri Morarka: Very well. I come 
to the raw material supply to these 
plants. The plants themselves are 
already delayed; they are not even 
according to schedule, much less 
ahead of schedule. Even though they 
are delayed, the supply of raw mate
rials is still more delayed. The main 
raw material is iron ore. For Rour- 
kela, the iron ore mines would not 
be ready till 1960, and we do not 
know whether they would be ready 
even then. Since the mines, which 
are at a distance of 42 to 45 miles 
would not be readj^ we will have to 
get iron ore from another firm at a 
distance of 140 miles. Why we can
not get from the same mines, even 
though they are not mechanised, as 
we would get for Bhilai—the so- 
called ‘floating ore’ collected by 
manual labour—I cannot understand. 
This is going to cost a lot of money.

Secondly, in Bhilai also, the mines 
would not be ready and it will take 
12 to 15 month’s -more before they 
are ready.

The next important thing for the 
steel projects is coal. What is the 
story about coal? We wart ted to put 
up two coal washeries at K&rgali 
and Dugda. Kargali would be ready 
and we would be spending Rs. 2£
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crores on it. For the same capacity, 
everything being same, far Dugda we 
would be spending Rs. 4 to Rs. 4J 
crores, and It would not be ready in 
time either. So, for that we would 
be using superior coal from Jharia. 
That again would increase the cost.

Then about limestone. For Rour- 
kela some limestone we would be 
getting from Satna, 500 miles away. 
Every day a minimum of 30 wagons 
would be coming, in order to make 
our L.D. process a success.

Then again what do we find? The 
silicon content of the pig iron is 
supposed to be very high and there
fore unsuitable for the L.D. process. 
So, for that purpose you must either 
put up a de-siliconising plant or you 
must do something else.

For what do we pay this huge 
amount to our consultants whose time- 
schedules are out, whose estimates are 
out, whose technical data are out. 
And last but not the least the very 
site in Rourkela we had to shift from 
one place to another at a cost of 
Rs. 2*6 crores. That is the additional 
amount we had to spend because the 
original site proved to be rocky and 
we had to have a softer site. ,

I shall conclude in a minute, but 
before that I would say only one or 
two things. One $oint is about water 
supply. Our consultants estimated 
that the required water supply at 
Rourkela would be 60 cusecs for the 
plant and 10 cusecs for the township. 
Now they have revised it and they 
say we would require 125 cusecs— 
double. And the river which the 
Orissa Government said never dried 
also dried in 1955. On the one hand 
the requirement of water has increas
ed, and the supply of water has dec
reased. H ie contention of the Gov
ernment was that this river Brah- 
mini never dried and therefore they 
could not anticipate the difficulty, but 
my research indicates that on 16th 
September 1954 the late lamented Dr. 
Meghnad Saha put a question to the

then Minister in charge, Shri K. C. 
Reddy, which is relevant to this 
point, and with your permission I 
would read it:

“Shri Meghnad Saha: May 1
know if  the hon. Minister is 
aware that, according to reports, 
this river goes absolutely dry at 
certain times of the year and 
there is no flow of water?”

This was in 1954. According to Gov
ernment, however, for the first time, 
the river was dry in 1955. And 
Shri Meghnad Saha brought this thing 
to the notice of Government in 1954.

The answer given was:

“What I can say is that the 
whole question has been gone into 
great detail by an officer who 
is competent to express an 
opinion.” .

What a competent officer!

“And I have just given in my 
answer as to what his findings 
are.” .

Mr. Deputy-Speaker: The water is 
drying up here also.

Shri Morarka: In conclusion, I 
would only say this that whatever 
may happen to these plants, they 
would certainly go into operation 
sooner or later. But we are wedded 
to this philosophy of the public sector, 
and any failure of these plants may 
mean a failure of this public sector, 
which would be a tragedy. I wish 
that Government should learn a 
lesson from this experience and im
prove upon these various things, so 
that at least in the future, these mis
takes may not be repeated, and the 
spending may be properly scrutinised 
and supervised.

S&nUr Swaran Singh: I do not
want to object—because I  know that 
my hon. friend Shri Morarka is very 
keen to put forward certain points— 
but I  would only like to remind that
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fret*  it a report which is under dis
cussion. I  have purposely not said that 
we are not discussing all the projects; 
I do not object, but really the subject- 
matter is the report before ufc. I do 
not mind, but this also should be 
bome in mind.

Shri Naushir Bharucha (East Khan- 
desh): The Rourkela project has been 
under the Hindustan Steels for quite 
a long time. So, we can discuss Rour
kela.

The first point that I desire to place 
before this House is ... .

Mr. Deputy-Speaker: it is a fact 
that what we have got before us for 
discussion is the report, and mostly, 
the remarks should be about that, 
though, taking it as a public under
taking and so on, references could be 
made to these other things.

Sardar Swaran Singh: That was
why I did not raise any Technical 
objection. But I only wanted to 
point this out.

Mr. Deputy-Speaker: Now, there 
should be no extensions; hon. Mem
bers should take only ten minutes 
each.

Shri Nanshlr Bharucha: The first 
point is that we are discussing the 
report of 1956-57 very nearly at the 
end of 1958, when the foiyrth report 
should have been out but it is not 
yet out. The entire report of a con
cern like this where the block capital 
will be definitely round about Rs. 500 
crores is just one page. I want the 
House-to know how very revealing 
the Hindustan Steel Co., has been that 
exactly one page of report has been 
given by a concern which has got a 
block capital of nearly Rs. 500 crores

It has been stated by the two pre
vious speakers that there has been 
failure to plan. Perhaps, it is not 
known that in the case of limestone 
which was required, and which we 
think is such an ingredient that not 
even a technician or a consultant but

even a layman will not lose sight of 
that fact, we find that not until after 
the plant was half-way through con
struction, suddenly the big consult
ants discovered that limestone was 
not available. Therefore, they went 
to a quarry, and the hon. Minister 
tells us that the preliminary reports 
indicate that the cost of mining will 
be very heavy because we shall have 
to quarry three times the quantity 
that we require before we come 
across the right type of limestone. We 
have got consultants, and then checks 
on consultants, and consultants on 
consultants. I ask the Minister, 
*what did they do?’. May I  know 
whether this is the way how it should 
be done, that three times the raw 
material has to be quarried before 
we get the right type of limestone for 
our steel plants, and it was nobody's 
business to look into it? I ask for 
an explanation from the hon. Minis
ter for this. And what is more, in 
other cases even it has been pointed 
out, as in the case of Rourkela for 
instance, which is undoubtedly a 
work from the very start under the 
Hindustan Steel, that iron ore will 
not be ready, and therefore, we have 
got to procure iron ore through the 
State Trading Corporation from the 
Gua region. Reference has also been 
made to the Dugda washeries. Is it 
not their job? Whose job is it to 
synchronise these various processes? I 
ask, when we are paying our con
sultants Rs. 14 crores and something 
more, is it not their primary and 
preliminary job to see that sources of 
raw material are synchronised with 
the construction of the steel plants?

My hon. friend Shri Nath Pai has 
referred to the rising cost of revised 
pstinwtes. He has not done full 
justice to the case. With the revised 
cost of Rs. 170 crores for Rourkela 
the cost of three plants totals up to 
Rs. 439 crores. But does this House 
know that this cost of the steel plants, 
namely, Rs 439 crores do not include 
most important items? They do not 
'nrlude cost of township; they do not 
include cost of iron ore mines; they
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do not include limestone quarries; 
they do not include development of 
water supply. About 80 million 
gallons are required for a one-million 
steel plant, equivalent to the water 
used by the city of Delhi. The cost 
of that ha« not been included m 
these Rs. 439 crores. Then, the cost 
of land is also not included. Our 
consultants forgot to include that. 
The cost of prospecting and designing 
is also not included. The consultants 
are there for designing, but the cost 
of designing is not included. The 
cost of power supply up to the per
imeter of the plant has not been in
cluded. The cost of training per
sonnel Is not included. The cost of 
railway works outside the plant is 
not included. The cost of personnel 
employed directly under the pro
ject is not included. Even customs 
duties are not included. Office ex
penditure is not included. Even 
•Other ancillary expenditure’ has not 
been included. These Rs. 439 crores 
do not include all this expenditure. 
The revised estimates are false and 
an eve-wash. Then, how much will 
they cost?

The three townships will cost about 
Rs. 42 crores more. The iron ore 
mines and the limestone quarries will 
cost just a little, namely, Rs. 20 
crores; then, fees to consultants for 
bungling all these matters would come 
to Rs. 9*25 crores, water supply 
Rs. 4‘5 crores, cost of Soviet staff 
Rs. 4-5 crores, and petty expenditure 
such as expenses on prospecting, rail
way works outside the plant, training 
schemes etc. will be Rs. 40 crores. The 
total comes to Rs. 120 crores more, 
which is not shown in the revised 
estimates even. And by the time we 
have the steel plants in operation, I 
think it will go up to about Rs. 600 
crores.

Much has been said about the con
sultants. I only desire to point out a 
tew things. Some of the duties have 
been shown by my hon. friend Shri 
Nath Pai. And what are those duties?

Their duties are planning general lay
out Have you ever heard that where 
you give an entire contract for the 
construction of a plant, you leave 
aside this item and require that the 
consultants should be paid additional
ly for that? Then, their duty is to 
prepare lay-out for each main depart
ment. Surely, if you are going to 
plan general lay-out, first you think 
of the main departments that ycu are 
going to have. Then, their duty is to 
scrutinise specifications and tender* 
and advise Government. If interest
ed parties advise Government, what 
could be the advice? Yesterday, I 
said that M.P.s should be associated 
on statutory bodies Vfhy did 1 say 
so9 I said so because we could stand 
up and tell the House, ‘Look here, this 
is wrong, this contract shall not be 
given’, and if anything happens, we 
can come to the House and say that 
the Hindustan Steel Co. is acting in 
an unfair manner, unfair to the 
public. That was the reason why I 
insisted yesterday that MP.s should 
be associated with statutory bodies

After all, this House grudges paying 
an M.P. Rs. 21 as compensatory 
allowance; when I said Rs. 42, some 
people raised their hands in horror 
and said ‘Rs. 42* M.P.s would be 
corrupted.’ . And here, my hon. friend 
says that carpenters get Rs. 5,000, 
which is my annual salary in this 
House. A  carpenter is getting 
Rs 5,000 a month, while I  am getting 
Rs. 400 a month

Acharya Krtpalaai: (Sitamarhi):
Socialist pattern.

Mr. Deputy-Speaker: The other
day, an American lady enquired what 
salary I was getting. I said I was 
getting Rs. 2,000 a month. She said 
that her cook was getting more than 
that

Shri Nasshlr Bharucha: Tbe salar
ies in the Hindustan Steel are on that 
basis. Because, in one case, Rs. 75 
lakhs are to be given to a resident
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engineer for his establishment, the 
salaries are all on that scale. There
fore, I thought that perhaps Rs. 42 
given per day to an honourable Mem
ber of Parliament to be a check on 
them was not too much. That was 
the point of view that I had in mind.

Then, their duties are approval of 
design supervision of manufacture, 
co-ordination of manufacture and so 
on. Can a steel plant ever be con
structed without these preliminary 
things being arranged? I f  we have 
contracted for the entire construction 
of the steel plants, why should these 
additional emoluments, perqulsltles, 
and fees to consultants and so on be 
there?

Sometimes I wonder, after going 
through reports of expenditure, why 
did I blunder into the Lok Sabha in
stead of eate-crashing into Hindustan 
Steel? It would have been better if 
I had done that!

Mr. Deputy-Speaker: It is never 
too late.

Shri Naushir Bharucha: Never too 
late. But I prefer to remain here.

Sardar S war an Singh: There is no 
question of gate-crashing. He is very 
welcome. It is an invitation on my 
behalf.

Shri NauShlr Bharucha: Thank you 
for vour invitation. But I prefer to 
remain here and criticise Hindustan 
Steel Co.

Sardar Swaran Singh: God bless
you. That is all I  have to say.

Shri Naushir Bharucha.: I thank 
him for his invitation, but I prefer to 
remain her«» and watch the interests 
of the taxpayer.

What are our grievances? Mainly 
they are these. First, planning for 
raw materials is neither intelligent 
nor synchronised and it is extremely 
wasteful, Secondly, even revised esti
mates do not include most obvious

items, and it is high time for the 
hon. Minister to tell us what is going 
to be the ultimate cost. Thirdly, the 
Hindustan Steel has entered into 
contracts running into crores of 
rupees on which this House is not 
given the barest information. When 
a question was asked in this House, 
whether a particular contract would 
be placed on the Table, the hon. Min
ister said, 'No, it cannot be placed’ 
Why can it not be placed?

Then we have the report of Hindu
stan Steel. It is a belated document 
It is merely a scrap of paper 
Accounts and balance sheet give 
figures in lump sums so that no head 
or tail can be made of the state of 
affairs of the Hindustan Sfteel. Un
necessary consultation is duplicated 
and crores of rupees are spent on 
foreign technicians while technicians 
are available here. I end with the 
plea that there must be an inquiry 
into all this.

Shri Ranica (Tenali): A ll that I 
have to say in regard to the three 
speeches that we have heard so far 
is only that our hon. friends do not 
seem to keep in mind the general 
atmosphere of impatient revolution, 
hope and adventure in which we are 
all partners, and it is only because of 
our impatience—if there can be any 
justification at all—that there has 
been failure of our experts and con
sultants and Ministers to make pro
vision for so many of these various 
very essential items.

Before we became free, we had 
occasion to discuss the need for start
ing and constructing these steel 
plants in the then Standing Finance 
Committee. We wanted the then 
Planning Member to look into this 
matter, to get plans prepared and so 
on. He had earlier been the head of 
the Tata Iron and Steel concern. So 
we hoped that he might be able to 
help us in this regard. It took us 
more than 7 years after we became 
free to be able to get anybody at all 
anywhere in the world to come down 
to earth and to deal with us on a par
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and agree to co-operate with us in 
constructing these iron and steel 
plants. I f  it had not been ior the 
initiative—I speak subject to cor
rection-taken by the Russian leaders 
in throwing a kind of a challenge to 
the rest of the world in helping us to 
construct the iron and steel factories 
here in our country........

Shri C. D. Pande (Nainital): The 
Germans had come earlier.

Shri Kanra:.........I  do not know
whether tbe Germans or the British 
would have been half as reasonable 
as they have to be—in spite of their 
unreasondti'eness, as it has bonn mede 
out quite correctly on the floor of the 
House.

Acharya Kripalani: Wrong chroro- 
longy.

Shri Banga: I  am no greate friend 
of the Communists than my hon 
friend Acharya Kripalani. Neverthe
less, facts are there.

Another thing is that -h“ . Jovern- 
ment were not blindfolded when they 
did not make provision for many oi 
these items. It was clearly stated—1 
had occasion recently to look into 
these agreements—that for such and 
such items these foreign concerns 
were not going to make themselves 
responsible; they were leaving them 
to the Government of India to make 
their own plans and estimates. The 
Government of India were so im
patient in getting these concerns to 
agree to the construction of these 
plants that they, for their own good 
reasons, with which I  am not pre
pared to agree completely, chose to 
leave so many of these loose ends and 
at the some time go ahead with these 
contracts and agreements.

Having said that, I  would make a 
few points. I am sure the hon. Min
ister is the proper person to deal 
with the points that have already 
been made, the points that I  propose

to make and other points that will 
pe made on the floor of the House. 
What I  am worried about is the 
general state of insecurity that pre
vails today in the Rourkela area and 
Also at Bhilai and Durgapur to some 
extent, as also the lack of co-ordinat
ion between the railway authorities, 
port authorities and the steel plant 
authorities themselves. The result is 
that large quantities of imported 
materials, very valuable materials, 
imported into the country for the 
purpose of the Bhilai and Rourkela 
plants And their way into the markets 
of Visakhapatnam, Jubbulpore, 
Sambalpur and several other places.

Only recently, there were large 
thefts carried on by, it appears, or
ganised gangsters in the Rourkela 
area. I am not quite satisfied, after 
having heard what they have said, 
that there is proper co-operation bet
ween the local Government and their 
police department and our own plant 
authorities. It is time the hon. Min
ister, and also, if necessary, the 
Prime Minister, called a conference ot 
all these concerned authorities, the 
local Governments, the railway 
authorities, the port authorities and 
the plant authorities themselves and 
the apex body in order to bring about 
some sense of national urgency, some 
sense of the need for co-operation 
and co-ordination among themselves. 
My fear is that not only the com
pletion of these projects would be 
delayed, but valuable properties 
would be lost and the reputation of 
Government and their executives for 
proper maintenance of their own 
stores would be lost.

Next, I want to know why they 
have been changing the headquarters 
of this great concern from time to 
time. They started first at Delhi, 
then took it to Calcutta, and now they 
have brought it back to Delhi. I  do 
not know why they have done this. 
Would it not have been better if they 
had kept it at Calcutta where the 
largest proportion of our imported
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machines are being received at the 
port, where there is great need for 
the highest authorities to be in
touch with the port authorities, the 
railway authorities and corporation 
authorities in order to ease the move
ment of these imported materials and 
mahcines from the Calcutta dock- 
down to the plants themselves9

today between Bhilai and th*
Russians associated with it and
Rourkela and the Germans associated 
with it, they would not be for. out
regarding the target fixed for the
commencement of their active pro
duction. At the same time, so much 
r. < ' can be achieved if only co
ordination can be had.

Thirdly, is it absolutely necessary 
that we should have, in addition to 
the two laymen in the persons of the 
Minister and Deputy Minister, an
other layman, a non-technical per
son, at the head of this great con
cern? I believe Shri Boothahngam 
>s still there Is it so?

Sardar Swaran Singh: No, Shri
Pande, former Chairman of the Rail
way Board, is at present Chairman of 
*he Board of Directors.

Shri Ranga: Then 1 speak subject 
so correction. I am glad they have a 
technically qualified and administr- 
atjvely experienced person at the 
head of this great concern. I would 
like similar steps to be taken in re
gard to the posts of General Managers 
nf these plants also. I have come 
across only one man—a live-wire be
ts—who has put new life into one of 
the plants, because he has had both 
administrative and engineering ex- 
oenonce in his distinguished career.

Having said that, I would like to 
suggest the need for taking the 
earliest possible steps to build ac
commodation for stores and also keep 
accounts for stores. Till now very 
Httle had been done in Bhilai and 
Rourkela. They have already begun 
to do something at Durgapur. The 
other day I  had seen it. But it is 
necessary that these steps should be 
taken at the other two plants also. 
Rapid progress is being made in 
building these townships and much 
more is going to be done very soon. 
1 am confident that in regard to the 
progress at these plants also, thanks 
to the healthy competition there is 
246 (A i) LSD.—7.

Lastly, Sir, it is most essential that 
wo should develop our designing 
section Only recently, I was told 
that this concern has decided upon 
opening a designing section; but not 
enough is being spent. Much more 
has got to be spent than they have 
spent so far in training our own 
experts, in giving opportunities t" 
oui own artisans and skilled workers 
to get themselves trained. Every 
effort has got to be made in order to 
see that our engineers, our experts, 
our artisans and others are so well 
trained in the construction of these 
things that they would enable our 
country to construct other concern? 
without very much of help from these 
foreign consultants after the con
struction of these three great plants. 
It is in this direction that much mor« 
progress has got to be made.

Shri Panigrahi (Pun): Mr Deputy 
Speaker, Sir, I would like to submit 
that it is oi no avail if we simply dis
cuss about the difficulties that the 
Hindustan Steel Private Ltd. is fac
ing today m the case of these three 
major steel projects It is really a fact 
that when India decided to go into 
large-scale production of steel in the 
public sector there were no technicians 
or skilled men available in this coun
try; and it is also a fact that there 
was not enough experience available. 
It is good that the Soviet Union, with 
its desire to help all the under-deve
loped countries in the world to build 
these heavy industries and make them 
independent of foreign countries, start
ed the race in India for steel.

Acharya Kripalani: 'Just as in 
Hungary!
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Shri ranigrahi: Of course, mistakes 
are there. I would like to tell the 
hon. Minister that they should take 
all this criticism in the spirit that the 
Hindustan Steel Private Ltd. should 
improve and remove these difficulties 
■o that in coming years, in the Third 
Plan and in the succeeding Plans, 
when we are going to take up more 
steel plants, India can go ahead with 
the production of steel. With this end 
in view, I would like to make a few 
suggestions for the consideration of 
the hon. Minister.

It is a fact that during the last one 
year China has made tremendous pro
gress in the production of steel and 
they have set up a target of having 
20 million tons of steel, whereas m 
this Plan period the Government of 
India has fixed a target of only 6 
million tons. The progress that China 
is making m the production of steel 
should be taken into consideration 
and Government should go forward 
with vigour to see that steel produc
tion in the country is increased

I find that in 1958, instead of pro
duction of steel increasing, it fell by
33,000 tons When we are having 
large-scale steel plants and when they 
are expected to go into production, 
those plants which are already in the 
field could not come up to our expecta
tions. Naturally, in India, the pro
duction of steel went down by 33,000 
tons in the first quarter of 1958

1 refer to the employment potential 
as well as to the technical man-power 
that will be needed for carrying out 
these steel projects It has been cal
culated by the different experts that 
for setting up a steel plant of 1 million 
tons, every year about 2 million tons 
of iron ore are required. A  little less 
than 2 million tons of coal, 5,50,000 
tons of limstone. 3 lakh tons of 
dolomite, one lakh tons of manga
nese ore and many other kinds of 
material are required. Is the Govern
ment of India giving an opportunity 
to the Indian consultants who ar«*

working in this country to — 
themselves with these steel projects 
so that in future they w ill get the ex
perience to work out the mines with 
iron potential like Barsua or Kixiburu 
which are going to export iron ore to 
Japan? I feel Hindustan Steel Private 
Ltd., has not been giving due consi
deration to this problem. Indian con
sultants have never been given thi 
opportunity to associate themselves 
with either the construction of these 
three plants or in quarrying iron on 
or manganese or other material re 
sources which will help the production 
of steel in these plants.

15.45 hrs.

| Pandit Thakur D\s 3harg»\va tn <iu 
Chair ]

In so far as supply of iron ore to 
Durgapur is concerned they have giveti 
the contract to one Bird & Co., which 
is very notorious for its anti-labour 
policy We m Orissa know what sort 
of company this is. That companv 
which is a British owned compan> 
has been given the contract to quam 
iron ore for supply to Durgapur.

Similarly, tn order to supply non 
orr from Barsua mine to Rourkela th< 
contract has been given to another 
American firm. So, m the case of 
Durgapur, m the case of Rourkela all 
these contracts for quarrying iron on 
are being given to foreign consultants 
and foreign firms

The Government of India has enlet- 
ed into an agreement with Japan for 
exporting 2 million tons of iron ore 
every year from Orissa I would lik< 
to know from the hon Minister whe
ther they are going to give the op
portunity to an Indian consultant or 
an Indian firm to quarry iron ore 
When the question of quarrying Iron 
ore from Orissa comes, I  mean the 
Kiriburumines comes, you cannot give 
the opportunity to an Indian consul
tant or Indian firm. It has happened 
recently that Japan has come Into the
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picture. I  do not know bow far it is 
correct. But I  understand that tbe 
Japanese firm has told the Government 
of India that if they are not going to 
give the contract to them (the Japa
nese) they are not going to supply the 
loans promised. I do not know how 
far this is correct. The Indian con
sultants quoted their tenders; still the 
Japanese firm was preferred.

Then, the question of technical per- 
.sonnel also comes. Iti the case of 
technical personnel, the Government 
of India have calculated the number 
of persons that would be required to 
run these three projects after they 
are completed. They have decided 
that for running these steel projects, 
120 experienced engineers who would 
huve the requisite higher technical 
qualifications would be required
Secondly, they have calculated that
1,200 qualified engineers, 10,000 skilled 
workers of different categories, and
7.000 semi-skilled workers would be
■ equired

I would like to know from the hon. 
Minister whether, when these foreign 
consultants and foreign technicians 
will deliver the steel plants to us and 
fjo to their country, the Government 
of India would be in a position to take 
charge of these plants and run them, 
whether they are in a position to sup
ply this needed technical personnel for 
running these plants.

I v.ould like to refer to one or two 
points, especially about Rourkela. The 
condition is really very serious. When 
the projects are being run in the public 
sector, it is expected that the labour
ers working there will get a better 
deal but there is a constant complaint 
from the labour population that the 
authorities there are dealing with 
them very badly. The anti-labour 
policy is very much resented by the 
labour population and there cannot be 
co-operation from them if this policy 
is pursued.

There w one more ooint with 
regard to Rourkla. That is about the 
foreign fitters there. In Orissa, almost

all the daily newspapers are very 
much worried; this news has been 
reported in almost all the papers. It 
is reported that these foreign fitters 
now residing at the Appentice Hostel 
in Sector No. 5 are employing maid 
servants as ward girls and there is an 
open prostitution going on there. It 
is more surprising that they are send
ing naked photos of girls to Qennsny. 
It really tells upon thfe prestige of the 
country. Whenever we are writing a 
letter to our constituency, it is being 
tapped and even that letter takes 
fifteen days to reach its destination. 
Still, I  do not know how these foreign 
fitters arc sending naked photos and 
obscene pictures to Germany. There 
must be somebody to check it. This is 
also a cause of anxiety in Rourkela 
and it causes friction among the local 
population there

Lastly, I submit that the hon. Minis
ter should take sufficient precaution 
to see that the water supply position 
in Rourkela improves and opportuni
ties are given to the Indian consult
ants to associate themselves at every 
stage of construction in the steel pro
jects.

Shri Somanl (Dausa): Mr Chair
man, the task of establishing three 
steel projects in this country is really 
a gigantic one and it is only fair that 
we should realise and appreciate the 
unprecedented nature of the difficulties 
and problems that have to be faced by 
♦hose who are in charge of the 
management of these projects. I have 
no knowledge of the various contracts 
and agreements about the consultants 
and, therefore, I would like to confine 
myself to make a few observations in 
the nature of making suggestions in 
regard to the functioning of these 
projects. Mv submission to the hon. 
Minister is that the very nature of the 
complexity and magnitude of these 
proiects require deep thinking and 
imagination about the set-up which Is 
in charge o* the progress of these 
oroiects. Mv first submission is either 
these three proiects should be con
stituted into three independent and
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separate companies or, alternatively, 
the Hindustan Steel Private Limited 
chould at least have three separate 
•ubsidiaries, which will mean three 
independent boards which would take 
charge of the management of each of 
the project. This will lead to healthy 
competition on the one hand between 
one project and the other and will also 
ensure that proper justice will be done 
to the variou.; problems which come 
up for consideration before the board 
of management. However efficient and 
competent the members of the board 
of the Hindustan Steel might be, it 
is beyond the physical capacity of any 
auch board to grapple satisfactorily 

Narova '»Y»ScYi arise
in the course of construction of these 
three steel projects. Therefore, I 
seriously suggest for the considera
tion of the Government that in order 
that these projects might be run effi
ciently and smoothly, it is desirable 
to introduce decentralisation to a 
certain extent and to ensure that the 
problems of each project will receive 
proper consideration So. it is desirable 
that there should be three separate 
independent boards to manage these 
projects.

I would also like to suggest that the 
time has come when these projects 
might go into production; so in the 
near future, the Government may 
serii isly consider the desirability of 
offering shares either by way of 
preference capital or equity capital 
or both to the public so that they may 
invent in these projects. This will 
lead to two results: firstly, it will
enable the Government to raise finan
cial resources from the public. This is 
possible now in view of the fact that 
quite a substantial progress had 
already been made in the construction 
of these projects. Due to the present 
easy conditions in the money market. 
It is opportune time for the Govern
ment to consider the constitution of 
separate companies for each project 
and offer shares to the public for 
investment.

Secondly, it will lead the public 
shareholders to take an intelligent 
interest in these projects on the same 
lines as the shareholders take interest 
m the funct:oning of private com
panies. It is not possible for this 
House to go into the details of manage
ment about the working. I think it 
will be desirable if an opportunity is 
given to the investors of this country 
who will, while contributing capital 
for the establishment of thtese projects 
will also be able to make constructive 
contribution for the management of 
these concerns. .. (Interruptions)

Shrimati Renu Chakravartty (Basir- 
’nalV: Vue -wHTlte, 'Jut- frrircoflcntA W in  
Resolution to be changed

Shri Somani: I make these sugges
tions in the hope of ensuring better 
management of these projects so that 
the public may have a better oppor
tunity of going into the working of 
these projects The Government will 
also be able to raise some financial 
resources which are so badly needed

Apart from that I would also like 
to suggest to the hon. M nister thi-> 
question for his consideration. 1 do 
not understand the desirability of 
entrusting the delivery of all the iron 
ore requirements to the STC There 
are normal trade channels and I sec 
no reason why the STC should be 
entrusted with the task of supplying 
the full requin ments to these pro
jects It will lead to much better and 
more efficient working ir this is left 
open to the normal trade channels

Then there is the question of the 
future expansion of the steel industry 
and in the context of the possibility 
of export trade, I would like to draw 
the attention to what the private sec
tor steel management has to say in this 
connection From the various points 
of view, 1 would like to submit to the 
hon. Minister the advisability of asso
ciating experienced businessmen and 
members of the various other fields of 
public activity so as to ensure that
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these huge projects might have the 
benefit of all shades of public opinion 
in their administration___ (Interrup
tions.)

16 hn,

Shu Khadilkor: Mr. Chairman, Sir,
I would like to restrict my remarks as 
far as possible to the report under dis
cussion; but. unfortunately, the report 
that is before us is extremely scanty. 
And, so far as steel projects are con
cerned, from the point of view of 
investment and production potential, if 
we take into consideration, they are 
comparable to our Railways. There
fore, what I would suggest is that, as 
in the West, public corporations should 
present their reports with a good deal 
of information—I would request the 
Minister to take note of it—so that the 
House and the people would be in a 
better position to judge what really is 
taking place. Simply a two-and-half 
page report perhaps, even less, does 
not do justice to the national under
taking that is entrusted to this 
Ministry

Coming tu the report before us, what 
I find is that something somewhere has 
gone wrong regarding the planning 
und other things concerning these 
three steel plants. I admit that it is a 
big eitart. We had no previous 
rxperienre. We had to depend much 
more on the foreign talent and guid
ance. But, even then, one feels, after 
going through this, why our experienc
ed people should not have budgeted 
properly; because, in this country, 
when public enterprises are expanding, 
there is a general tendency that so far 
as budgeting is concerned either it is 
under-estimated at the beginning or 
when the work progresses one dis
covers that the magnitude at invest
ment is out of all proportions

I will just give a small instance. 
Originally, if  I  correctly remember, the 
investment was proposed to be Rs. 345 
crores on this. In 1958, it was estimat
ed to cost about Rs. 439 crores, which 
means a 24 per cent, increase. Of 
course, this excludes the investment so

far as housing and other things are 
concerned, and I would like to take 
note of it because, as I see things, ulti
mately these three projects will cost us 
about Rs. 600 crores. That is the 
present position.

Therefore, what 1 would like lo say 
is that so far as public undertakings 
are concerned proper budgeting and 
estimates must be made at the initial 
•stage so that we will know exactly 
what we have, how much we have got 
to invest and what we shall get out of 
it Of course, unfortunately, so far as 
.steel is concerned, we knew, if we take 
the world position into consideration— 
when we are building up an industrial 
society the power base and the steel 
base are the main considerations, and 
')ur power base compared to steel base 
was much advanced—so far as the 
steel base was concerned our position 
was very weak. If we compare the 
per capita consumption in other coun
tries—I will cite a few instances for 
the sake of example—we are consum
ing per capita 22 lbs. ingots of steel 
as against 1,317 lbs. in U.S.A., 842 lbs. 
in U.K and 486 lbs. in U.S.S.R I am 
quoting these figures because, when 
we thought of planning we knew that 
this was the greatest deficiency in our 
industrial development and we ought 
to have thought it better to undertake 
at least one steel plant, as it Was sug
gested in 1950 and 1951 If we had 
undertaken that, I am sure we would 
have saved a good amount of precious 
foreign exchange. That plant would 
have gone into production by 1954 or 
1955

But we have missed that bus, and, 
we have started planning for steel pro
duction with the second plan. In the 
process of planning inordinate delays 
have taken place. Because ot these 
delays another factor has cropped up. 
The original prices at which we were 
going to contract for the foreign 
machinery have gone up. How much 
have they gone up? The original price 
of the machinery for Rourkela, Bhilai 
and Durgapur put together was esti
mated to be Rs. 193 crores. The posi
tion now is that we are paying Rs. 2M
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crores or so. Therefore, in this process 
of delay in negotiations we have lost a 
good deaL

Moreover, I fail to understand—from 
all the speeches you must have observ
ed, Sir, that so far as Bhilai project 
is concerned things have gone very 
well—why the method by which a 
certain contractual arrangement was 
arr.ved at with the Soviet Government 
wis not pursued with the help of an 
expert so far as the British consortium 
is concerned or the German manufac
turers are concerned. If that had been 
done and a uniform policy had been 
followed while entering into such b g 
contracts, I feel that wc would have 
savecf a good deaf o f money, ih our 
country, when we are planning we 
must show to the people that our plan
ning is not so expensive, much more 
expensive than the advanced countries 
at the initial stage, because it is very 
likely that it would undermine, as the 
budget is undermining, to some extent 
their faith in a public enterprise, which 
we should guard against.

1557 Discussion re:

even then, with the Fourth Plan 
coming in the oiling; it would be about 
Rs. 1,000 crores if not more for steel. 
Why should the directors be shifted? 
Why should not there be a Steel Pro
duction Board entrusted with tne res
ponsibility of production? Whatever 
blight have happened in the eany 
stages regarding contracting and 
design ng,—mistakes have been com- 
hiitted. but let us benefit by the mis
takes—the policies of Government 
Ought to be translated while a Plan is 
being worked out. Unfortunately, the 
Secretariat people who executed the 
policies were entrusted with too much 
Work without any expert assistance 111 
this field.

Therefore, what I would like to sug
gest is that in future, in our develop
ment of this industry—and the futuie 
<jf India depends on the solid base of 
steel industry, as I said in the earlier 
fiart of my speech—the Minister 
Should take note of all these draw
backs. The directors and Chairman 
Should not be shifted; they should be 
fiormanent officials

In this report, it has been suggested 
that hence forward all the three plants 
are to function through one company 
I  fail to understand whv that company, 
as :t has been stated here in this report, 
should have headouarters at Delhi. Of 
course, I find this tendency that every 
concern, whether it is oil or steel, 
would like to have headquarters at 
Delhi, round about the Secretariat I 
do not know the politics behind all 
this; but I deprecate this tendency I 
would like to urge that so far as steel 
production is concerned the head offices 
of the Hindustan Steel must be at a 
m itral place where it is a steel area 
altogether, and the people there who 
are in charge of production, manage
ment and other things must look after 
it as our Railway Board people are 
doing. I f  we compare the present 
investment and the future, our invest
ment would be comparable with the 
Railway investment. I  am told it is 
about Rs. 1,300 crores for the Rail- 
nays,—of course, it is old but

At the same time, I would like to 
rnake one suggestion My hon. fr'end. 
3hri Asoka Mehta who has written a 
book has stated that about 50 persons 
in this country control all the financial 
Vorld and by permutation and comb’- 
nation they become directors. What do
I. find in public enterprises? Those 
W 10 were serving—they might be very 
$ood people—during the Brit sh regime 
3nd associated themselves with some 
concern and the ear-I.C.S. people, only 
they are to be trusted and no other 
ih an from any other walk of life, from 
Public life is to be trusted with the 
responsibility of running a public 
concern. I think this is a bad pol cy. 
f ’or future guidance, I would submit 
that if public enterprise is to succeed 
ih creating confidence, is to succeed in 
the sense that it can show improve
ment,—as one or two of my friends 
said just now—by tak:ng advantage 
of certain failures in the past that the 
steel plants should be thrown open to 
the private enterprise I  am prepared
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10 ignore than, but not ignore at the 
cost of public confidence. Therefore,
1 would like to spotlight it for the sake 
of improvement on their part.

What I am suggesting is this. So far 
as the management of all these plants 
are concerned, it must not be a sort of 
a monopoly, a preserve, of bureaucrats 
and the nominees of the private sector 
Today, the position is unfortunately 
this, namely, the public sector is being 
managed by the nominees of the pri
vate sector and the bureaucrats, and 
the obviously avowed objective of 
democratic planning in this country 
would bo vitiated if the management 
<ind control of public enterprises is 
left to, or has become, the monopoly of 
people drawn from this part of our 
-ocial life. This is a bad tendency and
■ t must be guarded against.

Mr. Chairman: The hon. Member’s 
;ime is up

Shri Khadikar: With one more
observation, I shall finish. So far as 
'teel is concerned, what I feel is that 
we have got three plants just coming 
up, and we are planning for the fourth 
plant Unless we ajje going to benefit 
by this experience, and unless we set 
.ip a designing machinery from the 
lack of which we suffer, and set up 
j civil engineering machinery and also 
-et up our own consulting madTftnery, 
we should not. as is be:ng thought out. 
ihmk of the fourth plant, because it 
*’ill land us again in difficulties and 
the same mistakes would be repeated 
during the execution of the fourth 
plant. We should benefit by the 
txperience of China. You must have 
'•een that recently they have erected 
••mal] plants all over the country— 
Mnall pjg iron plants of the capacity of 
about 10,000 tons or so. I  do not 
lemember the exact figure. This has 
produced such a b‘g result that if we 
would giv<‘ thought to it we would 
benefit by China's experience. The 
initial cost is almost negligible, and the 
location of the industry is spread all 
over the country. That creates a cer
tain amount of industrial conscious
ness, and provides opportunity to 
"■vPTy part of the country. That

scheme should be thought out for the 
future expansion. With these words, I 
close.

Shri S. M. B u n jec  rose—

Mr. Chairman: I now call upon the 
hon. Minister. He will take about 45 
minutes. Then four to five minutes 
must be given to the mover of the
motion

Sardar Swaran Singh: I welcome
this opportunity of deriving benefit 
from the observations made by the 
hon. Members of this House. You 
would rccall that at the time of the last 
budget debate, fuller information was 
contained in the administration report 
of the Ministry, and before the dis
cussion actually took place I read out 
a statement giving in detail the latest 
position as it then stood so that the 
hon. Members might be able to make 
their comments in the light ot the 
latest developments and the progress 
of the work.

Although on the present occasion it • 
is the report of Hindustan Steel for 
the year 1956-57, the hon. Members 
have been good enough not only to 
give comments about the report but 
have made certain general observations 
about the progress of the wort, about 
the defects that they have noticed and 
about the suggestions that should be 
considered by those m charge of the 
Corporation for the improvement in 
work ' am ."rateful to all the hon. 
Members

So far as the importance of steel m 
our industrialization plans in th? 
country is concerned, there is no 
difference of opinion, and I am glad 
to find unanimity of opinion amongst' 
all sections of the House. In our plans 
for giving an industrial pattern to our 
economy, steel plays a very vital role 
and there has not been the slightest 
suggestion that we are either over- 
ambitious or that we have undertaken 
something which we should not have.
I f anything, the criticism has been 
from certain quarters that we did net
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start our planning and execution of 
those plans fo the creation of capa
city for manufacturing «teel m the 
country much earlier That only 
shows that the decision that had been 
taken while formulating the Second 
Five Year Plan for giving steel pnde 
of place in the Plan was a good deci
sion and the more we think of the 
future role that steel has to play, the 
more will everyone feel convinced that 
without pushing ahead our programme 
for the manufacture of steel we can
not really dream of the industrial 
pattern that we propose to evolve in 
the country

It has however, been pointed out 
ftial in The execution ol these projects 
there have been slips and mistakes

Shri Nath Par Delays

Sardar Swaran Singh: 1 thought
delay was a mistake

Shri Nath Pai Mistakes leads to 
delay

Sardar Swaran Siagh: Delay leads 
to mistakes But my point is that hon 
Members have criticised the function
ing of the Corporation, given thought 
to lettafti important aspects and have 
thrown up weaknesses m reitain ion- 
texts about which special mention was 
made Also, m a general wav they 
have made observations about the 
delays

Shri Kajendra Singh (Chapra) 
About the dubious deals also

Sardar Swaran Singh: Fortunately 
that adjective has not been used 
though Shri Nath Pai has been quite 
liberal with adjectives I would readily 
concede that in a project of this nature, 
which leads to production of a vital 
material like steel, delay is really 
wasteful Delay is bad in all projects, 
whether they are social or other pro
jects, but delay in a project which 
gives economic results, which produces 
a material which is necessary for our

economy is obviously a very serioub 
matter I share the anxiety that has 
been expressed from various sections 
of the House that we should eniure 
that there are no delays, and if there 
are any delays, we should find means 
to check those delays and should be 
able to push ahead the work with the 
maximum possible speed

It has to be remembered that, in a 
project of this nature and magnitude 
when the estimates about our require 
ments have been going through various 
changes, it was not really before the 
end of the First Five Year Plan, the 
period when the Second Five Year 
Plan was being formulated that some
11 dlistii estimate of our lequirements 
could be made I would like to recall 
Mr Chairman that there was mention 
ol a steel plant of about half a million 
capacity in the First Five Year Plan 
When, however investigation started 
our requirements foi steel were 
checked up and a great deal of thought 
was devoted to this aspect and soon 
the conclusion appeared to be inevit 
able that we were pitching our require 
ments at rather a very low level That 
had to be revised Then not only did 
the Government decide that the 
private sector plants, that is, the 
Jamshedpur and Burnpur plants should 
be permitted to expand to a considei 
able extent—Tatas being almost 
doubled and Indian Iron also making 
a substantial increase in production 
capacity, bringing its capacity to oni 
million tons—but also that, besides the 
big expansion programme, we should 
have three steel plants in the public 
sector with one million capacity each

In the initial stages the Rourkela 
steel plant was the first about which 
concrete steps were taken to explore 
the possibilities of foreign collabora 
tion and the supply of equipment and 
machinery I am making a mention 
of that, because the initial stages of 
Rourkela are really the subject matter 
of the report, which is the basis tor 
the discussion before this House today 
So far as the negotiations for the two
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other steel plants, besides Rourkela 
were concerned, in the initial stages 
negotiations were conducted, mostly at 
the Government level, because at the 
other end there was the Government 
of U.S.S.R., who were negotiating and 
who were prepared to give technical 
collaboration and also credit facilities, 
and again on the side of U.K. a con
sortium had been formed and there 
was hope of getting credit facilities by 
an arrangement between the banking 
institutions, guaranteed by the Gov
ernment of U.K. It was, therefore, 
considered advisable that at least in 
the initial stages, so far as the Bhilai 
and Durgspur negotiations were con
cerned, they should be conducted at 
Government level. It is for this reason 
fhat there is no mention in the present 
report about the other two steel plants. 
At that time the company was dealing 
only with the Rourkela project. But 
•‘■orae time in April 1957, when most 
of the negotiations with the consortium 
from U.K . as also with the Govern
ment of U.S.S.R.. had been almost 
finalised, it was decided that all these 
three steel plants should be placed 
under the care of a single company 
which would be controlling, managing 
and otherwise going ahead with the 
construction of the three steel plants. 
That briefly is the background of the 
steel corporation, as we find it today.

1 am afraid that the two most 
enthusiastic speakers today, who 
initiated this discussion, saw very 
little on the positive side, and most 
of the time they were worried about 
one or two contracts, about which I 
will briefly mention at a little later 
stage

any way and 1 am glad that Shri 
Morarka sees the force of what I am 
trying to point out. That the picture 
that was attempted to be painted by 
picking out a couple of contracts which 
they thought did not come up to strict 
scrutiny was not correct. They wanted 
to create an impression as if there is 
complete chaos and that nothing is 
happening. I cannot believe that 
these two gentlemen, with their 
experience of public matters,—I pre
sume, they must have visited these 
steel plants also, and I am sure they 
.saw other good positive features in 
these projects also, as now explained 
by Shri Morarka—which they could 
not put forward before the House for 
want of time

Shri Nath Pai: Because we knew
that you would be boosting all that. 
What the country needs is the draw
back in it. For one thing, you and 
the Government perpetually boast of 
your achievement. Why should we 
undertake a duty which you have 
voluntarily taken upon yourself’

Sardar Swaran Singh: I do not
grudge that. I hope that he should 
not grudge me very objectively men
tioning what has been done

Shri Nath Pai: I also put it objec
tively

Sardar Swaran Singh: I can claim 
that I have not boasted much; nor have 
I any intention of doing it even today. 
I am only trying to put forward 
fac ts ..........

An Hon. Member: Boost or boast?

Shri Morarka: We have not said
anything about the positive side, 
because there was no time. .

Sardar Swaran Singh: Shri Morarka 
has thought somehow in his wisdom 
that the negative side is most impor
tant and that the positive side should 
wait. Opinions can differ and 1 
thought that perhaps the positive side 
is even more important than negative 
criticism. I am not complaining in

Sardar Swaran Singh: ___simple
facts as it obtains there today on the 
ground. Those who have visited this 
place during the last one year or so 
have not remained unconvinced and 
unimpressed by the magnitude of the 
work, by the manner in which techni
cians both Indian and foreign are 
working in co-operation and going 
ahead with the construction of the 
plants which are so essential for our 
economy.
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On the constructive side, I am sure 
that the House will keenly like to 
know the latest position. I would like 
to very briefly mention what is hap
pening there today, and what is the 
stage at which we find ourselves. The 
construction of these three mammoth 
steel plants, all at the same tune, has 
been an exciting adventure. The 
House knows that even in more 
■advanced countries such an effort has 
hardly been attempted We have had to 
build not only the plants, but practi
cally everything else Indeed, one 
-might say that wc- are changing the 
•very way of life m these regions 
Conscious, as I am of the difficulties 
and shortcomings, the House will 
agree with me that faced with this 
"task of this magnitude, we have not 
done too badly We are now approach
ing the peak period of construction 
Alreadv there are 45,000 men at work 
in Rourkela, 60,000 men in Bhilai and 
over 25,000 men in Durgapur In 
Bhilai and Rourkela, over two-thirds 
•of the equipment is already at the 
site. The first battery of coke ovens 
has been heated m Rourkela and 
Bhilai and the actual production of 
coke will start m December I also 
expect that bv the end of Decembei 
'the physical erection of the first blast 
furnace and the other departments 
necessary to produce iron will be 
practically completed both in Rourkela 
and in Bhilai This does not mean 
that production can start the next day 

'The blast furnace, the cokr ovens, the 
power plant, the systems for blending 
and conveying ore, coal and other raw 
materials the supply and circulation 
of water, gas and power—all these 
form an intricate complex The func
tioning of each part has to be meti
culously tested in relation to the rest 
and the whole complex has, so to say, 
to be correctly tuned up This is 
extremely important because once the 
blast furnace is started, it has to be 
kept in continuous production day and 
night. Any interruption, however 
petty the cause, might well mean 
stoppage for weeks. I cannot, there
fore, say when exactly we can start

making iron But that day is not fki 
off This, my friends will appreciate, 
is not much of boasting, but just a 
factual presentation of the facts

Shri Braj Raj Singh (Firozabad)
That is why it should have been given 
in the report

Sardar Swaran Singh: I wish I
could be a prophet and give what is 
happening today in a report which 
relates to the period 1956-57

Shn Braj Raj Singh: Something 
about that should have been men
tioned

Sardar Swaran Singh: 1 v.ouid verv 
much welcome it if that indulgence 
could be granted to me that while I 
am presenting the report relating to 
the period 1956-57 I could project my
self into the future and say what 
would bo the position on 25th Novem
ber, 1958

Shri Braj Raj Singh: But something 
could be given about that period at 
least Nothing has been given about 
tht* period to which the report relates

Sardar Swann Singh: I think my 
hon friend is feeling hurt because 1 
have brought his attention to the fact 
of the lapse of time, but I had no 
intention of doing that

1 wa^ submitting that this is the 
present stage of the work, and this 
gives some idea of the activity that is 
going on m these projects

The commissioning of the blast 
furnace is only the beginning In the 
cour&t of the next two years—now 1 
am trying to project myself into the 
futuie—the various steel-making and 
rolling units will be commissioned in 
sequence

An Hon. Member: Are you a
prophet’

Shri Braj Raj Singh: Now he is 
becoming one.
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Sardar Swaraa Singh: But 1 axn 
-miy profiling by your prophecies.

1 expect that there will be a sub* 
j-iantial production and sale of steel 
before the end of the Plan period.

1 would also like to add with your 
permission that the House should not 
forget that those who operate the 
plants will consist mainly of young 
people who have been recently 
trained. The number of people with 
mature experience of steel production 
will be relatively few and will be 
supplemented by a leavening of foreign 
personnel for a time. Tuning up for 
production, not to mention the attain
ment of full production, will there
fore be an uphill task; it would be as 
great an effort as the construction of 
the plant itself.

Another point had been mentioned 
about the lack of training facilities, 
.ind speakers more than one had drawn 
attention to that aspect. This matter 
of finding suitable technical personnel 
to man modem steel plants of the 
na‘ure that are being put up at these 
three places, I admit, was not an easy 
task, but I do submit that the matter 
had received very careful attention 
both in the matter of selection of the 
personnel for training as also in the 
matter of making adequate arrange
ments for getting them the right type 
of training. We had selected in hun
dreds young engineers with electrical, 
metallurgical, mechanical engineering 
and other qualifications. We have 
made arrangement to train them in 
batches in a preliminary way first in
side the country so that they might 
get some idea of the type of work 
which they were going to learn when 
they went abroad, and then we have 
arranged to train these young 
engineers in almost all the important 
countries of the world. In this con
nection 1 would like really to ex
press my thanks and appreciation to 
the foreign Governments and others 
concerned who have been good enough 
to afford these training facilities.

We have sent these trainees in 
hundreds to the Soviet Union. We

have also sent our trainees in hun
dreds to the USA, and there are train
ing facilities in the UJC., in Canada, in 
West Germany and in Australia. We 
are also exploring the possibility of 
training facilities in other countries.

Besides this, a number of engineer
ing firms and our own private sector 
steel plants and also the Government 
steel works at Bhadravati, have been 
good enough to extended facilities for 
training of other personnel who might 
be called ‘operatives' at various levels. 
The supervisor engineers with their 
technical know-how and experience 
and training will provide the hard 
core, but the brunt of the work will 
have to be carried on by the trained 
personnel and in this respect also we 
have attempted to avail of opportuni
ties which are available inside the 
country; we have also sent such 
trainees abroad in fairly large num
bers.

Shri Nath Pai: Will they be enough 
to meet our requirements? That is the 
point. Is it not a fact that experts in 
this country do feel and do entertain 
fears that between 300 to 400 techni
cians of a very high calibre w ill be 
required after the completion of the 
plants, to run them, that is, non- 
Indian technicians? What the hon. 
Minister has said is true, but is that 
enough to meet the requirements?

Sardar Swaran Singh: That is the 
objective, that our requirements should 
be met. It is true that in the 
initial stages, we shall not be able to 
find the right type of trained indivi
duals and technicians to man these 
various sections of the plant at various 
levels, particularly, at the higher 
levels

So far as recruitment of suitable 
Indians for manning these plants at 
the higher levels is concerned, we 
could draw upon what is available in 
the country; in that respect also, 
although the Tatas and the Indian 
Irons have their own expansion pro
gramme, and they cannot easily spare 
technical people at higher level, we
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evolved a method under which, by 
mutual consultation, we have been able 
to secure even at higher levels a fairly 
large number of technical personnel 
and technical experts. It is true that 
their number is not large enough, but 
that is something which is inherent in 
the situation If they are not avail
able, it is not because we have not 
made an effort to find them, but be
cause they are just not there

During the interval, till our own 
boys come up and have developed 
enough of confidence and experience 
to undertake responsibility at higher 
levels, we shall have to depend upon 
suitable technicians Irom abroad And 
we should not at all be ashamed of 
having an arrangement of that type 
Even the existing steel plants in our 
own country had for decades together 
foreign experts at higher levels who 
provided the hard core for the techni
cal operation of the plants

The question posed by the hon 
Member made it appear that we are 
unaware of the shortfall so far as our 
Indian hands are concerned, and that 
it has suddenly dawned upon us as 
something which was not known be
fore. That, I am afraid, is not a 
correct appreciation We knew from 
the very beginning that we would re
quire foreign technicians at higher 
levels in the initial stages. They will 
not only be there in position to run 
the plant but they will also be provid
ing the necessary training to our 
younger people who could, after they 
get experience, take up higher res
ponsibilities

We are making arrangements with 
regard to these experts from abroad, 
and we have already succeeded to a 
certain extent, and our effort is 
continuing. I am not at all pressimistic 
in this respect, and I do not anticipate 
any real difficulty in the matter of 
finding the experts of the right type to 
man these steel plants at the time 
when they are ready for operation

The other important point which has 
been the Bubject-xnatter of comment 
from various sections of the House is 
the question of estimates. There is one 
preliminary observation that I  have to 
make, before I give certain figures. So 
far as figures are concerned, I have 
been trying to keep the House 
informed fully of the latest position as 
it has obtained from time to time 
Questions have been asked on the floor 
of the House, and in reply to thosi 
questions I have been giving the 
information with regard to the 
estimates of the cost of the plant and 
the other ancillary things

It is of importance to note that 
except in a few marginal cases, the 
comment has been somewhat critical 
on tlu> ground that while putting for
ward the first estimates a large num
ber of things had been omitted. I 
would respectfully submit that that 
would not be a fair criticism At the 
time when any particular estimate 
was given, it was made clear in our 
anxiety to keep the House fully in
formed that with regard to those par
ticular matters about which some 
estimate was available, these were' 
the figures, and there were other 
items about which estimates could not 
be given; and if later on, the figure 
swelled on that score, if the cost of 
those other items were added to them, 
that certainly could not be taken as 
a point of grievance against the Gov
ernment, bccause as and when those 
figures with regard to any particular 
part were available, they were given 
and it was also explained from time to 
time that a particular figure given at 
any particular moment did not include 
certain other items. The figures with 
regard to those items had been added 
from time to time, when the informa
tion was available

It is true that even with regard to 
certain parts of the plant proper, 
namely, the items that were included 
in those figures that were given at 
any particular tiihe, Changes have 
taken place, sometimes on account of
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change of design, sometimes due to 
change by way of addition of some
thing else or improvement of design, 
and in a number of ways the c:;tiroate 
has been subject to revision. But I 
would like to mention that the esti
mates that have been given even at 
the earliest stage by me after I took 
charge of this—and that happened 
about a year and a half ago—had not 
been the subject of any substantial 
change from the time that I gave those 
figures from the time of the budget 
discussions in 1957. I have failed to 
notice any point made by any hon. 
Member to suggest that there has been 
of late any recent additions or big 
changes in the figures that had been 
(jjven from time to time.

Shri Nath Pai: We did mention the* 
figures. Take the rolling mill. He is 
trying to mislead the House. I men
tioned these and other Members also 
mentioned rise in specific cases. A 
rise from Rs. 48 crores to Rs. 72 
crores—is it something minor? A  rise 
from Rs. 13 crores to Rs. 19 crores in 
'general services’ in the case of Rour
kela—is it a negligible change? Has 
the House been taken into confidence 
even at this late stage? He has not 
given an explanation for that.

Sardar Swaran Singh: I am afraid
my hon. friend is a little too im
patient. He says that the price of the 
rolling mill has substantially increased. 
That was given by me at the earliest 
time and there has not been any sub
stantial change whatsoever. That is 
all I am trying to submit. At the 
earlier stage, when it was evolved, it 
did undergo a certain number of 
changes and as a result of those 
changes and as a consequence of other 
factors also, including world prices 
and the like, we should be prepared 
really to face a situation where the 
estimates cannot be as firm as perhaps 
the hon. Member would like them to 
be qr as firm as I would like them to 
be. But we should be realistic enough 
to take these various factors into 
account and not put a sort of distorted 
version before the country. It will-be

unfair to create an impression as if 
the whole thing has proceeded in an 
absolutely unmethodical way and that 
figures had been added on at will 
from time to time.

I would like even now to give the 
picture so that there may not be any 
mistake on that score. These figures 
have been given from time to time. 
But 1 think it would be good if I  were 
to repeat them. This is nothing but 
summarising what 1 have said from 
time to time either in reply to ques
tions or at the time of the various 
discussions.

Yesterday in answer to a question I 
mndc a full statement of the foreign 
exchange costs and the payments made 
so far. The figures 1 gave include 
foreign exchange costs not only of the 
plants proper but of the ancillaries. 
On several previous occasions I had 
given information about the total costs 
also. 1 will only recall that the cost 
of the steel plants proper will be Rs. 
170 crores for Rourkela. Rs. 131 crores 
for Bhilai and Rs. 13(2 crores for 
Durgapur. The total cost of other an- 
cillaries like the township, iron ore 
mines, lime, stone quarries, develop
ment of source? of water and power 
supply up to the perimeter of the 
plants, customs duty etc. will be about 
Rs. 120 crores, as I mentioned in ans
wer to a question during the last 
session. I am glad to say that thfcre is 
every reason to believe that there will 
be no significant change from these 
estimates of the costs of the plants and 
the ancillaries. The bulk of this ex
penditure will be incurred before the 
close of the Plan period although there 
will be some overflow.

Then, again, there is another matter 
which I would like the House to bear 
with me if I  were to mention it. I f 
we analyse all the various points that 
have been put forward by the hon. 
Members on this question of estimates, 
they come down to this, that in the 
initial estimates our consultants were 
not vigilant enough and they were not 
expert enough and they did not give
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enough of thought and, therefore, they
£ave a picture which later on was 
found to be very much an under-esti
mate and we are confronted, from time 
to time, with additional items. That 
is the gravemen of the charge so far 
as this aspect is concerned.

There is a historical background 
with regard to the three steel plants. 
With regard to Rourkela, it was real
ly the consultants’ estimate. One of 
the points which the consultants have 
not failed to point out again and again 
is that there was an element of stu
died under-estimation because, when 
we were gomg ou\ I t *  Ven4®rs, Si 
were to put the estimates on the cau
tious side, that would have become, 
more or less the base for those who 
quote. Therefore, it was not bad from 
a practical angle that they were not 
liberal m framing their estimates. 
Otheiwise, the country would have 
lost and the quotations would have 
been somewhat higher.

Shri Pan.grahi: Are not the consul
tants and the suppliers the same in 
Rourkela?

Sardar Swaran Singb: In regard to 
Bhilai, it was more or less the sup
plier’s quotation as a result of nego
tiations. There have been increases in 
Rourkela, in Bhilai and in Durgapur..

Shri Panigrahi: In Rourkela, I think, 
the consultants and the suppliers are 
the same.

Sardar Swaran Singh: They might 
be the same in one or two things; but 
they are not the same in all things. 
There are as many as 24 or 25 sup
pliers who are supplying different 
parts of the plant and all those 24 or 
25 Arms are not the consultants.

I would say in a general manner 
because I have not got the time really 
to go into the details of the various 
points, that with regard to any supply 
contract that the Hindustan Steel or

tHe Government decided to place with 
any of the Arms who had any connec
tion with the consultants, then the 
consultants definitely dissociated them
selves from the stage of the examina
tion of those quotations so that this 
cparge which has been levelled that 
the same firms were the suppliers as 
Ŵ ell as the consultants to scrutinise 
those quotations, I am afraid, is based 
upon some mis-conception that is not 
borne out by facts at all. Every can* 
has taken that the role of scrutiniscr 
was not assumed bv the supplier whe
ther it was in one or the other section 
of the plant

Shri Morarka: May 1 request tho 
hon. Minister to give the dates so fa, 
as the Hochticf association is concern
ed; when he wa<s associated and whw 
the tender was awarded to him.

Sardar Swaran Singh: I do not want 
to enter into these details. 1 have been 
if) correspondence with my hon. friend 
and I have been trying to give him 
whatever information he wanted. 1 
vk’ill be prepared to give whatevei 
other information he wants but let me 
first complete the broad points which 
were urged rather than go into detail* 
of a minor nature, about this or that 
contract

Broadly two contracts have been 
criticised both by Shri Nath Pai and 
Shri Morarka. 1 am happy that at leas1 
on one matter they appear to be agree
ing though they belong to different 
parts of the House One is the award 
of the civil works contract to Hochtief- 
C?ammon and the other the award of a 
contract to a firm of civil engineers— 
Hugals. Both these matters have also 
been, I think, before the Estimates 
Committee, of which, if my memory 
helps me, Shri Nath Pai is a Member

Shri Nath Pai: Sir, he is promoting 
«ie to the august bodies to which I 
have not the honour to belong and 
with it goes the implication that I  ant 
abusing information which I  come 
across as a Member of the Committee
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Sardar Swaran Slngn: It is far from 
me to suggest that the hon. Member 
is misusing the information that might 
be there. I am sorry if I  have created 
that impression. What I was saying 
was that these two contracts have 
been before the Estimates Committee 
and the Ministry and the Hindustan 
Steel Company had also supplied con- 
ciderable information about these. But 
as questions have been put on the floor 
of this House, it will be good if I were 
to make a brief statement with regard 
to these contracts so that the House 
might judge as to whether th-re was 
anything fishy about them and whether 
they were proper contracts

A reference has been made m the 
course of discussions to Hochtief-Gam- 
mon contract. It is seldom realised 
that this contract for the civil engineer
ing work of the rolling mills is the 
largest single item of work As the 
work was massive, complicated and 
required close co-ordination with 
structural erection, it was necessary to 
have a contractor who had the re
sources and the know-how. For simi
lar work in Bhilai in the previous 
vear, open tenders had Tailed. Even 
so, tenders were invited from firms 
on the approved list. Tenderers were 
asked to quote for either the whole 
work or part. Two offers for the en
tire work were received. Of these, 
the first one was from a firm which 
did have the necessary equipment and 
resources; the second was from a firm 
which was already engaged in some 
work at Durgapur and was barely 
maintaining schedule. As the entire 
work had to be done together and with 
in the time schedule, the only alterna
tive was to consider the offers of the 
two firms who had shown interest in 
doing the work on a target-price ba
sis. Of these the first was an English 
firm whose price, besides being high, 
involved a much larger cost in foreign 
exchange. The second, Hochtief-Gam- 
mon—a collaboration between a Ger
man and an India firm—was, there
fore, awarded the contract by negotia
tion on a target price basis. This was 
the only basis available. The total 
target price is Rs. 77*79 million and 
consists of costs of material and labour

(Rs. 50'64 million), supervision and 
equipment (Rs. 15-65 million—this in
cludes the cost of hire of equipment) 
and fixed overheads and fee (Rs. 11*5- 
million). The target price is subject 
to adjustment for variation in rates or 
quantities and the contract contains a 
bonus clausc if the actual cost is kept 
below the target. The penalty for ex
ceeding the target is one third of the- 
cxcoss. In the case of either bonus 
or penally, the maximum is Rs. 15‘5 
lakhs.

It ha<> often been said that the hire 
charges for machinery included in this 
contract are excessive. It was actual
ly mentioned by Shri Morarka in his 
inimitable and eloquent manner. The 
work required a large amount of 
mechanical equipment which the 
Hindustan Steel did not have. The 
Company could have either brought 
them, which would have meant 
foreign exchange but what is more 
important—delay—or hired them. 
They chose the latter alternative 
because Hochtief-Gammon had some 
equipment already in India .(Inter
ruptions)

Shri Nath Pai: Why did you not 
buy them without hiring? You have- 
paid rent which is very high.

Sardar Swaran Singh: Of the two
alternatives, those who were in charge 
of this work thought that this alter
native was better. Opinions may differ. 
Besides, construction equipment of this 
type is generally a part of a civil 
engineering firm’s tools of the trade. 
The firm could have included, in the 
rates, sin element towards the charges 
for the use of the equipment in their 
possession. And,- this is important—in 
this contract, because of a target price, 
the element has been shown separate
ly, so that the targets could be asses
sed is a realistic manner later on.

Sir, it is somewhat embarrassing to 
defend individual contractors and the 
like. Therefore, I have tried to put 
forward objectively the circumstances 
as they obtained, and in the light of 
our experience we will see as to whe
ther the performance was according to*
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expectation, according to the terms of 
the contract. The clauses can then 
be examined to ensure, in the light 
of the implementation and experience, 
whether there was a great mistake or 
whether it was all fair.

1577 Dimimon re:

I would very strongly urge that it 
would be really wrong to create an 
impression of that type purely on 
theoretical and imaginary grounds, 
and merely pick up a particular clause 
and point out this is bad or that is 
bad. I can’t really vouchsafe with re
gard to the correctness or the wisdom 
of each clause, but we have to place 
ourselves in a position when these 
contracts were negotiated, see the con
ditions under> which they were nego
tiated. We should also ap
preciate the pressure for time There 
have been, rightly, an insistence that 
there should not be any delay In 
the context of that could the other 
process have been gone through? That 
is something which we have to ap 
predate. Those who had to exercise 
judgment have exercised their judg
ment, and the fact is there. I f  we 
are not satisfied with that we can sav 
that the judgment was wrong; but to 
import a tilt of a type as if every
thing is wrong, I would submit, is not 
fair.

Again, Sir, something has. been said 
about the wages that have been paid 
to carpenters and the like Shri Bha- 
rui'ha compared the salaries of Mem
bers, of Parliament

An Hon. Member: Ministers

Sardar Swaran Singh: I am in the 
same category. I think that in this 
matter, whether they are carpenters 
from West Germany who are not ordi
nary carpenters—there are enough of 
carpenters in the country and I claim 
that carpenters from the part of the 
country to which I belong are parti
cularly good, and there are others 
also....

Shri Nath Pal: How did you forget 
them when you engaged carpenters 
from West Germany?

Sardar Swaran Singh: You should 
give me credit for that. Knqwing that 
our carpenters are good, still these 
people had to be imported. There 
cannot be any want on reason, there 
must be some good reason for it. The 
reason was. that tn the shuttering that 
was necessary for, the construction ot 
very complicated types of reinforce
ment woodwork was really of a com
plicated character. Unless people had 
enough experience those complicated 
sections could not be fitted in that 
sort of mould into which cement was 
to be poured. It was for this reason 
that specialised type of technicians had 
to be imported from abroad. Whether 
they are welders from the Soviet 
Union or workers from West German* 
or Japan or any other country when 
they are to construct or to run the 
plant we have to get them When wp 
have to get specialised technicians, 
rarpenters and the like from West 
Germany, we should not hesitate to 
get the benefit of their experience and 
we should not really judge even the* 
emoluments that we pay in relation to 
our own standards of payment of 
wages. It is a fact, which I think is 
extremely stalemate for me to men
tion, that the wage structure else
where is entirely different. Normally, 
any foreigner who comes here costs us 
a minimum of Rs. 3000. I have no 
hesitation in saying that. Whether he 
is a Soviet individual or a West Ger
man or a United Kingdom man, from 
whatever country he comes, we have 
to pay him very highly. Workers there 
get wages which is out of all propor
tion to the wages that obtain in this 
country. Besides, we have to pay even 
more to persuade a settled worker to 
go out of his country, for a short as
signment, thousands of miles away.

17 hrs.

Therefore, when we have to take 
advantage of the know how of others,
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I think it is somewhat unfair that we 
should criticise those people whom 
we invite and whom we pay to get 
work done. It is unfair to ridicule and 
create an impression by comparing the 
expenditure that we incure with the 
expenditure incurred elsewhere, on tbe 
basis of our wage scale or tile wage 
structure. That will be very unfair 
criticism, and I would like to ac
knowledge really the assistance that 
is forthcoming, whether the assistance 
is in the form of technical know how 
or otherwise by providing those tech
nical hands to us whom we pay, and 
who put in a fairly hard work here 
m the construction. To criticize them 
in the way in which it has been done 
perhaps would not be fair. ,

If you would be indulgent, I would 
mention one contract which has been 
left. I f the House is interested in it, 
I would read a few lines which I think 
would be better for the House to 
know. Otherwise, the picture would 
remain incomplete. The contract for 
the civil engineering work for the 
blast furnace was awarded to Messrs 
Dugal & Co., as their’s was the lowest 
quotation. They were to work under 
the supervision of the foreign blast 
furnace supplier who was responsible 
for the preparation of designs and 
supervision of the civil engineering 
work. The work did not proceed ac
cording to the time schedule.

Shri Mahanty (Dhenkanal): A  point 
of order. Most of us much concerned 
with the subject were not allowed to 
speak by the Chair. I f  the time is ex
tended for this motion, it would be 
more than two and a half hours then. 
Now, it is past 5 O’clok and past two 
and a half hours prescribled for the 
motion. The discussion must be dos
ed.

Sardar Swaran Singh: I am entirely 
m the hands of the House.

Shri Mahanty; Unless the rule is 
suspended, I  believe we cannot speak 
even for a minute beyond 5 O’clock.

Mr. Chairman: When there is such 
an important debate and when hon. 
Members are anxious to know the

position, and when we are exceeding 
the time by about five or ten xninutas, 
only it may not be wrong. Even whan 
such important debates took place and 
when some bon. Members were 
anxious to speak, they could not he 
allowed to speak. So, 1 think the 
hon. Member will not be so parti
cular about the time when a serious 
matter is being discussed.

Sardar Swaran Singh: I am grate
ful to you, Sir. I would not take ■
long time.

The main reason for the slow pro
gress was. the contractor’s inexperi
ence in specialized work of this type, 
inadequacy ot equipment and lack of 
technical personnel. By the middle 
of 1957, the contractor had fallen be
hind schedule; and even providing for 
some improvement and accelefration 
in the progress of the work as more 
equipment arrived at site, it was felt 
that the contractors would be behind 
schedule by more than six months. 
The choice before the company was 
cither to find another contractor or to 
reinforce Messrs Dugal & Co. Having 
regard to the necessity of keeping as 
closely as possible to the schedule, 
the Directors of Hindustan Steel 
Private Ltd., decided that the ques
tion of taking away the work from 
Messrs Dugal & Co. and entrusting 
it to some other contractor with more 
experience and resources should be 
examined. This was done, but no 
Indian contractor who could do the 
work within the stipulated time was 
available. A  foreign firm, if obtain
able, would have taken time to orga
nise the work, and transport 
equipment and personnel to the site; 
it was also felt that the cost would 
have been disproportionately high. 
Hindustan Steel Private Ltd., bad, 
therefore, no alternative but to re
inforce Messrs Dugal and to get the 
firm to collaborate with a foreign 
firm who could provide the necessary 
knowhow, supervisory and other 
technical personnel.

The company agreed to the em
ployment of 36 foremen and specializ
ed carpenters to be t(ent from Germany
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by GHH for a period of aix to twelve 
months. I  need not give the details 
of the term*. The terms are similar 
to those for other erection personnel. 
The foremen and carpenters arrived 
in the country on various dates 
beginning from December, 1957 to 
February, 1958. It may be pointed 
out that the specialized carpenters 
were to guide nearly 600 Indian 
-carpenters and it cannot be said that 
the number of foreign personnel was 
in anyway large.

In addition to the expenditure on 
account of these foreign technicians, 
the company had to bear the extra 
expenditure on account of timber for 
shuttering and to pay a ways and 
means advance. The extra expendi
ture for shuttering was due to the 
contractor under-estimating the cost 
originally. The ways and means ad
vance is interest-bearing.

I have attempted to put forward 
objectively the various points that 
have been referred to by the hon. 
Members. I am fully aware that I 
have not been able to cover all the 
points, although I  would have very 
much liked to. But I have tried to 
present a picture so that the country 
may not get a feeling that there is 
anything wrong with the steel plants 
The work is going ahead. The work 
is going ahead with a great degree of 
enthusiasm and I am sure all these 
steel plants will go into production 
with some minor alterations to the time
table which are inevitable in a colos
sal work of this nature. With all their 
experience, even tbe Tatas ultimate
ly found that in their expansion pro
gramme they were behind their esti- 
mated schedule by about six months. 
So, a delay of a couple of months or 
three months in this big work is 
something which the House should bp 
indulgent enough to bear with.

Shri Morarka: Who would pay these 
Rs. 21 lakhs of rupees to the carpen
ters—Duggal or the Hindustan Steel 
(Private) Limited?

Shri Nath Pai: Of course, the Hindu
stan Steel.

Sardar Swaran Singh: I would like 
to have the traditional notice to 
answer this question.

Some Hon. Members rose—

Mr. Chairman: There is no time for 
questions.

17.6 bn.

Shri Nath Pal; I must confess that 
I was very disappointed with the 
reply. It does not look very chari
table or gallant or good manners to 
say that I was disappointed by the 
speech that the hon. Minister has 
delivered. Let us not introduce other 
motives. I had never cast any asper
sions; 1 had shown certain doubts and 
we wanted the doubts to be clarified 
But his speech was an essay in thu 
art of ambiguities dressed in delight
ful ethereal vagueness.

On no single point did he make a 
categorical reply and innumerable 
were the points raised by us. He 
subjected us to a lecture about the 
importance of steel, as if we do not 
know it and as if there was disagree
ment about it. Take the simple ques
tion of delay. What disturbed me 
most was his self-complacence. We 
thought that if we brought to his 
notice all these weaknesses, he would 
have shaken himself out of his self- 
complacence and once for all assured 
us that the matters will be righted up. 
As I said in my earlier remarks, all 
that he has been doing is to give a 
white-wash and to go on shielding and 
conniving. This is most disturbing. I 
have my regard for him, but it is not 
a question of my going and listening 
to some good advice to be patient, 
which he was all the while liberally 
giving.

Take this question of delay. Is this 
a matter to be so self-complacent? 
He says, it is a little delay. Here is 
the opinion not of me, but this is tbe 
World Bank’s opinion, people who 
know what the job is and how it has
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got to be executed. In their docu
ment called The Current Economic 
Position and Prospects in India, this 
is whet they say:

"Full production from all these
plants 1b supposed to be achieved
sometime in 1061-62.”

The original target date lor the 1st
two plants was the end of 1959, but
now it is 1961-62. It will probably 
not be achieved in fact until 1963 at
the earliest. Is this a little delay,
when we know that every day it is 
going to cost us Rs. 12} lakhs?

1 would like to ask the hon. Minis-* 
ter one or two pertinent questions to 
which he should have answered, ins
tead of saying we are going into 
minor details.

Mr. Chairman: There is no time for 
putting questions and getting replies. 
If there is no time for a reply, it is 
useless to put a question. He can put 
questions in the ordinary way as 
questions are put. Members are al
ready impatient and they say we have 
already exceeded the time. I cannot 
allow further questions.

Shri Nath Pai: There is a mistake.
1 was to wind up the debate. The 
form of winding up is left to me. 
Pardon me for saying so; you are a 
veteran in the procedural law, but I 
can wind up my concluding remarks 
by asking any number of questions 
instead of making a peroration, as he 
has done.

Mr. Chairman: The House may get 
the impression that questions are put, 
but there is no reply. Otherwise, this 
way of putting questions is not ques
tionable at all. We want that a reply 
may be given to the questions. But 
there is no time now to enable the 
hon. Minister to reply.

Shri Nath Pai: I am grateful to you, 
Sir. I  do not expect a reply.

The point I  was making was that 
the hon. Minister has failed in giving 
satisfaction, in regard to certain legiti-

Discu&Ufn re: Hinduttan Steel 15(4 
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mate doubts which we have railed 
and therefore, our demand that this 
House goes thoroughly into all the 
charges is justified. That was the 
point I was driving. He never replied 
to the points. He tried to justify the 
contract being given to Dugal and 
others. He had not a word to say 
about what was read out about the 
record of this firm. Are the reports 
of the Public Account Committees 
from the different States simply -to b'- 
ignored, when we deal with such 
matters? Can it be done? And at 
what cost? Just now a question was 
asked; who is to pay the penalty? 
We make a mistake, and the nation 
Has to pay for it. If Uddham Singh 
Dugal, as he agrees, was found in
competent by the Public Accounts 
Committee of Punjab, from which the 
hon. Minister hales, what was the 
virtue in giving them a contract for 
a still bigger venture? That is one 
thing. Secondly, Krup-Demag was 
against giving this contract to them 
bccause, as he just now read from . 
note, they lack the equipment and 
experience for that. Now for all 
these follies of Uddham Singh Dugal 
we have incurred a loss of Rs. 21 
lakhs. Would it not be ordinary 
justice, ordinary care for public in
terest that they should be compelled 
to pay the loss? Has it been done? 
No.

I would like to say another thing. 
He has been saying that these things 
were overlooked and that there has 
been an excess in the increase of the 
estimates. That is not a fair state
ment. That is not an honest admis
sion. Mistakes can be made. But let 
us be bold enough to try to give the 
reasons for the mistakes. They may 
be bona fide or may not be. If I  cast 
an aspersion or doubt wwrthlm  
wrong, you cannot white-wash it by 
saying: you are talking vaguely. 
Satisfy me and give me the facts. Is 
this a negligible increase, from 46 to 
72? He has never given any reply.

And the most important thing ie 
that he did not even refer to clause 
14—sub-clause ( 1) being connected
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with clause 9. 1 k m  are lb . 15 crores 
involved in this, not a small sum, and 
he said: “Don’t  give the nation the 
wrong impression___

Sardar Swaran Sfagh: Because I
had Bade a detailed statement in 
reply to a question. I f  he wants, I 
have got a copy with me.

Start Nath Pal: I have got it here.

Mr. Chairman: The hon. Minister 
mast understand that I am not allow
ing any replies to be made. The 
object of the hon. Member in putting 
questions is not to elicit replies. He 
is only making an observation on the 
tn a n L  tesfe
This is only a method of reply, as he 
himself has been saying. So, there is 
no occasion for a reply to a reply.

Shri Nath Pai; In the sense that he 
did not reply, though there was enough 
occasion. He had full 15 minutes 
more than my 20 minutes. He has 
simply just not given conviction to 
any of the major points. He has just 
given me some kind of sermon. As 
an elderly person and the leader of 
the country, I  recognize his right to
give some sermons that one should
not be impatient. But when it comes 
to a basic thing which touches our 
national life, I  want no sermon but 
facts which will remove my doubts.

I know that he has made a reply 
in answer to a question. But that 
reply is not going to rescue him. If 
you want, I can reproduce that reply. 
He just read a part of the clause.
You just give Rs. 15 erores for super
vision and control. I f  one clause
forbids giving any consideration for 
drawings how do you show under the 
main clause the justification for pay
ing Rs. 15 crores. You say that you 
will be paying Rs. 15 crores for draw
ings. As an eminent lawyer you can 
appreciate the position that there is a 
previous clause which prohibits by 
saying that far drawings no payment 
shall be made, and under this clause 
you say that payments shall he made

for the drawings. No satisfactory ex
planation has been given.

I shall conclude by one remark 
only Is it not a fact that this board 
of the Hindustan Steel Private Limit
ed has almost abdicated its duties; 
that it has given over its duties n a 
manner which we fail to understand’  
They have entrusted the work to a 
small Sub-Committee, which often 
consists of two persons, the Secretary 
of his Ministry and one more member 
who might be happening to be at 

vDelhi. It will be far from my idea 
to attack people who oannot defend 
themselves. It is wrong and it is not 
to be done and we will refrain from 
doing it. But it is a fact that a com
mittee consisting of only two members 
meet from time to time and it is thi«? 
Committee that has been administer
ing this mammoth enterprise, this 
giant enterprise. There is no reply 
to all this and many other things. I 
know you are impatient, and I have 
finished my seven minutes. But may 
I ask what happens to our charge that 
you were so so and indifferent to 
Dublic money, that instead of straight
away going and doing what an ordi
nary man with elementary knowledge 
of business will do—I am no expert in 
business and I do not know the busi
ness tactics—you do the things which 
you have done? But I know this 
much that if the fees which I am pay
ing for something is higher than the 
price which I get then it is a simple 
decision to take. It does not require 
a consultant, for whom we have to 
pay Rs. 2 crores. The fact remains 
that for the machinery costing Rs. 60 
lakhs we paid a rate of Rs. 75 lakh*. 
Now we have raised all these points 
about the water issue, about the quary 
bungling, as the quary is not mecha
nised we have to go instead of Tardly 
to Gova, a distance of 140 miles. This 
Bimple folly is going to cost the nation 
Rs. 68 lakhs of additional payment 
and congestion on our railways. This 
is a chapter, an essay, a list, a cata
logue of follies, of incompetence and 
the only reply is, we were in a hurry.
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we were impatient to do it- I, once 
again, say tbit- In the cteel factory 
one finds Augean stables full of all 
kinds of hotch-potch and something 
needs to be dug out so that, perhaps, 
at the bottom there may be some 
nuggets ol steel which we very badly 
need. I repeat, he has failed in satis* 
lying the House and therefore the 
House should be given a chance of

going thoroughly into this whole 
matter, of course, advised by experts.

Mr. Chairman: The House stands 
adjourned to 11 o’clock on the 27th.

17.16 hr*.

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday the 
27th November, 1958.




